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in seven more items, wz, Sodium

Bichromate, Whle/Yellow Phos-
phorous, Potessium Chlorate; Angroa
Hair, Aniline/Amline oil; Beta
Nephthol and Btamping Foil

The scheme for export houses has
been replaced by a new scheme which
13 broad.-based and more export-orien-
ted The minimum qualifying export
performance for becoming an export
house has been ramised from Rs 25
lakhg to Rs 50 lakhs in respect of cer-
tain specified products categorised as
select list of export produc's or Rs 3
crores in respect of other products
for a manufacturer exporter in the
scale sector and for consortiurn of small
scale units applying for Export
House Certificafe the minmimum ex-
port performance will however be
lower at Rs 25 lakhs andi Rs 2 cro
res respectively The export houses
will continue to be under an obligation
to export products manufactured 1n
i{he small gcale sector to the extent of
5 per cent of their total exports or Rs
25 lakhg whichever s lower Along
with this obhigation certain 1icentines
have also been provided for those ex-
port houses who promafe eaports ot
products made in the small sczle sec-
tor

We have been constantly engiged in
amplification and streaml ning of pro-
‘edures 1n order to ~itt down delavs
n imports and alsn to minimise op-
sorfunities for malpractices The new
mport policy contains severa! further
measures for mumphficatyn of procedu
ey, particularly 1in the matter of spare
sarts by actual users and exporters
:mport of samples hy exporirs and for
‘histribution of export nenefits The
itheme for the exemption of customs
luty on imporis of raw matenals re-
guireq for export produciion has also
been put into operation with this policy

The new import policv marks a
hold step in the lhberalisation of 1m-
ports and simplification of procedures
It is hoped that the enterpreneurs will
take ful]l gdvantage of the facilities
avallable in the import policy and con.
tribute to the growth of industrial pro-
duclion and increase in exports
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DEMANDS FOR GRANTS—Conud
MinNisTRY OF LABOUR—CONTD

MR SPEAKER ‘The House wall
now take up further discussion and
votng on the Demands for Grants
under the control of the Ministry of
Labour as also further discussion on

the cut motions moved on the 8th
April, 1978

Shri S M Banerjee may now con
tinue his speech

SHRI § M BANERJEE (Kanpu )

Sir, 1 would like to Fnow when the
Minister wall reply

MR SPEAKER At what t me

THE MINISTER OF LABOUR
(SHR! RAGHUNATHA REDDY) I
would take about 43 minutes I would
start af about 300 PM

SHRI § M BANERJEE Sir I was
mentioning about the condition of the
Textile Mills The lev-off retienth-
ments and closures are <hill (enlinuirg
in the country in spite of the recon-
mendations of the Apex Bodv both a
the National level and at th State level
and the assurance of the Guieinme
which was given 'o us during the t1n
when we were passing the Bill in this
House Sir, the Hon hle Minister 1w
tioned in this House thati nes.:v 23
lakhs of workers 1p ‘arious States
have been laid-off Today we aie
discussing the Demands for grants of
the Mimstry of Labour Nearly 12
textile mulls in the country are closed
<ince last six months to one vear I
would lhke to know from the hcn
Minister why a deqsion has not been
taken so far by the Government to
either take over those mlls or ask
the employees to restart the mll
Here, I should refer specially to two
millg in Kanpur—Laxmu Ratan Cotton
Textile Mills and Atherton West
Cotton Mills—which are facing clo-
sure since last one year to 14 months.
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Nearly 8000 to 10000 workers are
facing starvation since last one year
and the Government took a firm deci-
sion at the instance of the Prime
Minister which was supported by the

A

i

that g Bill had to be introd
this House to enable Government
take over these two textue mills in
Kanpur under the National Textile
Corporation, The reason was that the
Schedule had to be amended. With
*the Bill which we have passed, there
13 a Schedule which includes only 103
textile mills, and if the number has
*to be increased, the Schedule has to
be amended. 1 would request the
aon. Minister to kindly let me know
why this has not been considered.
Since a final decision has been taken
by the Government at the request of
the State Government, at the request
of the Workers' Organisation and at
the request of the Apex Body, both
at the national level and at the State
level, I would like to know when the
Bill i3 likely to be introduced. Any
delay in this matter would mean fur-
ther starvation of 8000 to 10000 wor-
kers. I would request you to inform
this House, in consultation with the
Commerce Minister, of what has
happened to that Bill A Bill needs to
be brought before this House without
giving proper notice. The Bill which
is likely to be iniroduced 1s taking so
much time. I would also like to know
what has happened to the Kaveri
Spinning and Weaving Mill in Tamil
Nadu. This is also closed since the
last one year. We Fave been told
that all the formalities have been
«completed and only the Central Gov-
ernmant has to react, The DMK
government was not interested in
taking over this mill. Now that there
is no DMK government and there is
President’s ruls in Temil Nadu, I
request the Government of India to

me
n
to
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take over this mill and relieve the
miseries of the 1300 workery there.

Coming p the other apex body
recommandations, it is surprising that
though these apex bodies were form-
ed 10 see that there is no econfron-
tation between the workers and the
management, {ts recommendations
have not been implemented We
were assured that although the re-
commendutions will be recommenda-
tary in nature, they wil] be properly
looked into by the Government and
respected by the employers. 1 know
several cases where both sides in the
apex bodies—employers and em.
ployees—have unanimously recom-
mended certaln things, but still they
have not been accepted. I am sure
Shrimau Roza Deshpande has in her
mind the recommendation of the apex
body in Maharashtra about which no
action has been taken, How 1z it
that the government does not react
and those closed units have not been
taken over?

Why should we remain in the apex
body when the recommendations
have no sanctity and when it has no
statutory powers” For the successful
implementation of the 20 pownt pro-
gramme the recommendations of the
apex bodjes should be made manda-
tory. Otherwise, layoffs, closures and
retrenchment will continue. I would
like to know the total number of
workers who are still facing layoff,
closure and retrenchment

Another big  industry—Jaipur
Udyog cement factory m Sawa
Madhopur —is closed for many months
and the workers have not got their
salary. The minister gave a patient
hearing to the workers' representa-
tives. He must have recommended to
the State Government to take gome
action. The question was one of giv-
ing money to the employers. 1 want
to know whether the money has been
paid or is being paid to the employers
and whether the government will see
that this money is properly utilised
and not being squandered awsy again
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Kanpur Jute Udyog is wnother unit

under Shri Alok Jain who is the pro-

prietor of Jaipur Udyog cement fac.
tory in Sawai Madhopur. The State

"Labour Minister, Shrimati Bajpai and

the State Government have recom.
mended that this should be taken over
by The government. But it has not
“been taken over, I would likg to
‘know what has happened to it.

Coming to the LIC agreement of
1074, it roused a big controversy in
‘this House and all members irres-
gective of their party affiliation criti-
cised the government's action in try-
ing to annul the agreement entered
into between the LIC workers and
-the management in 1974 and regis-
‘tered under the Industrial Disputes
Act. Clause 12 of the agreement says:

“Period of settlement;

(1) This settlement shall be
effective from 1st April 1973 and
shall be for a period of four years,
i.e. from 1st April 1875 to 3l5t

* March, 1977,

(2) The terms of this settlement
shall be rubject to the approval of
the Board of the Corpuration cnd
the Central Governmeant.

(3) This settlement disposes of all
the demands raized by th: work-
men for revision of terms and
conditions of their service."

‘This was the agreement iz which
the hon Labour Minister played a
‘very vital role. We have to congra-
tulate him for that We had mmny
sleepless nights with us and uiti-
mately, this agreement was signed by
five organisations. These ~rganise-
tions are: Al India Insurance Em-
ployeey Association of which Shri
N, K. Bhatt 15 the President. All
India- Wationa} Life Insurance Em-
ﬂamu Pederation, ANl India LIC

5 e e e g o o e £
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Employees Federation, or which
fortunately, I am the Prendlnt All
India Life Insurance Employeu
Association and National Organi-
sation of Insurance  Workers, It
was signed by Shri R. B. Pradhan
on behalf of “he Corporation. Today,
he is the Chairman of the Corpora-
tion. This agreement was registered
under the Industrial Disputes Act.
I woulg like to know whether the
hon, Minister was conrulted before
bringing forwerd this legislation to
annul thig particular agreement and
if so, what was his opinion? When
I asked a pointed question, whether
the insurance employee come within
the ambit of the Bonus Ordinance,
he was honest enough to say: That
they did not come within the ambit
of the Act. I would r=juest the hon.
Members not to be guided by political
affiliations. The agreement was a
bilateral agreement which was reach-
ed after Iwos months of strenuous
work, Now, iz it proper to annul it
like this? Should the Parliamens,
this august House, be utiliscd for an-
nulling a particular agreement which
affects 40,000 insurance employees of
this country? Will this not be regard-
ed as misuse by the Government of
the parliamentary forum because of
their majority? I am really indebted
to Shri Kulkarni, Shr; Stephen and
Shri Sathe because they stood like one
man in opposing this legislation. The
question is whether this Parliament
shoulq be involved in a particular
case where chey are no: concerned at
all? The agreement was not ratified
by the Parliament. Then, why should
this agreement be annulled by bring-
ing forward this Ordinance in a mis-
chievous manner? T weuid reauvest
the hon. Labour Minister to advise
the Prime Minister and her Cabinet
colleagues to leave *the insurarce
employees. As the President of the
All India Life Insurance Emplovees
Federation. I assure the hon. Minister
and his collearue Shri Pranab Kumar
Mukherjee, who has been assigned
th.!l job, my twhole-hearted support in

222
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reaching un agreement which is ac.
ceptable to both sides. I am prepared
to sit at the negotiating table. Le¢ this
Bill not be passed. Nothing is going
to happen, otherwise, this will be
dangerous to insurance employees.

My hon, friend, Shri Kulkarn was
able to get 18 per cent for ONGC
employees even after the Emergency.
This means, that the Government 1
not rigid to lmit tnis bonus. After
all, the LIC haa been giving 1b per
cent. Is it not a fact that the business
of the LIC has gone up by ten times?
Is it not & fact that after the agree
ment, the busmess has gone up and
there 1s no agitation at all’ What did
he say? He says tha: if there 13 any
dispute, we shall refer i to the
Tribunal. Now, I would scg of the
hon. Minister not to annul this part.-
cular agreement If that 13 done, 1t
will not be the end of it, 1t will be
fallowed by the annulment of so many
agreements All the good agierments
which the wor'umen have been able to
achieve by struggle afier struggle by
great persuayion, everything will be
washeqd away, everything wil be an-
nulled It wil] be « sad apy when
this Parliament will b= used to deprive
the workers of their legitimate dues,
which they achieved after struggle,
after negotiated set‘lement. 1 am
giving this suggestion Thr jepresen-
tatives of the unions are in Delhi. I
have called «ll the offi;e-bearers to
Delhi. In the absence of the Finance
Minister, we are prepared to sit wilh
Shri Mukherjes, because he 1s the
Minister in Charge. Ile can tolerate
a lot and so, he i3 a fit man for nego-
tiations. He shou'd sit with us and
discuss all the matters; we should put
forward our point of view and let %he
Government's viewpoint be put by
him. In that case, I am sure this Bill
would not be necessary and Parlia-
ment would be saved from passing «
legislation, which is dangerous in
nature, and which every trade union
in this country has vigorously opposed,
be it INTUC, AITUC, CITU or HMS.

APRIL 14, 1976
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I will not makte any more mentior
about this agréement. I hope my
words, tmy request, my appeal, to the
hon. Minigter will not go in vain and
that it will be corveyed to the proper
quarter. 1 know that thip Bill can be
passed very easily. I am sure they
will be able to do it. Within on¢ hour
it could be done. With all our pro-
tests, with all our shouting, with all
our appeals, 1 know that it will be
passed. What will be the net gain?
The net gain will be that 40009 in-
surance employees will be deprived of
an agreement, whicn was reached with
the goodwill »f the then Finance Mini-
ster, Shri Y B. Chavan, with the good.
will of Shri K Raghunatha Reddy
and also with the blessmg of the
Prime Minister. So, it will be a sad
day for this Parliament to be asked
to vote for a Bill which wal] deprive
the workers of their legiumate duea.

Then 1 come to the question of in-
ternn rehef for working and non-
working journalists Since 11 ook at-
least two years to set Jp & wage
board for he working und non-work-
ing journalists, now the ume has come
when they want somre relief They
have demanded i.terim rehef of
Rs. 125, I believe [ would request
the hon. Minister thoy he shou'd ask
the wage boaid to puss orders for the
payment of mterim relief to the
working and non-workmg journalists,
because their wages have not been
revised for quite some time. So, they
deserve this 1uterim retiel at the
earliest possible opportumity

Then I come tn the condition of .he
textile workers in Xanpur, about 8000
in number m two textile mills, Laksh-
mi Rattan Mills and Atherlon West
Mills. They have consumed their pert
of the provident fund It is high time
that from the employers’ centiibution
they should be paid another instalment
to keep their boldy and sou) together
s0 that when the mills are taken over,
at least some workers will be alive
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and not dead. This is a request which
the hon. Mimster can concede and pass
on to the Provident Fund Commis-
sioner to see thatr thess workers are
given another instasment of provident
fund from the contribution of the
smployers.

When we tilk of the provident
fund dues, I would like to know how
many emplosers have been convicted
lo far, The hon. Deputy Minister, Shri
3algoving Verms, sa:d that the arrears
1ave been reduced from Rs 22 crores
o Ra 13 crorcs. It is a very heakhy
ugn But even Re 13 crores of atrears
is not a small amount. And these
arrears are from whom? These acrears
are from employers who are still alive
and available in India. Why vcould
you not realise it from them? In the
same way as blackmcney wag un-
earthed, let there be raids on therr
houses and zhe money whwen s col-
lected from then houses, which is in
the No. 2 account, should te deposited
in the prowident fund The fumrous
Ram Ratan Gupta of Kanpur has not
paid, after :ndependence, any govern-
ment revenue Non-payment of gov-
ernmert revenue 13 his capital, and he
15 still surviving 1 would like to
know whether his portion, the em-
player’s portion, of the provident fund
has been pald or not, and what will
happen to the ‘wo mills of Kanpur
whose employers have made them into
a junk and have not paid sales-tav,
income-tax nor anythmg. I do
not want Government to pay
that amount but these emplo-
vers have got assets I can tell
vou honestly tha! a man like Ram
Ratan Gupta, who savs that he has
no asgets, is trying to start a factory
in Nepal, So, that money shculd be
collected and paid to the workers, 1 e,
;:em employer's share of the provident

Thousands and lakhs of wor-
kers will observed May Day
°n 1st May which is fast ap-

Proaching. I do not say that trade
Union rights are not there, but the
340 LB-.8
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rights are being takzn away in certain
defence estublishments So, I would
request the hon. Minister to kindly
tell us whether the presence of a
trade union in a defenca or any other
establishment 1s helpful or not. In-
stead of that, they have been asked to
hold durbars. Al] the non-combatent
and un-enrolled petsons in the train-
ing centres, officers’ messes, G. T.
companies etc, have been told that
they cannot become members of any
union, The worthy Commandant siis
like a King or a Nawab and holds bis
durbar.

72 988 & fs O, qw B W aw-
AT EfrANam w®
st | x5 fou d vy & fegm
Wil dew Al € ew w0
This is not fair That age is gone now.

So, trade union rights have to be
guaranteed whether in defence or in any
other Central Government underiak-

ing. That is necessary

With these words, 1 request hum %o
throw some Light on the points raised
by me and defimtely teli us what has
happened to the taking over of the
two “extile mills in Kanpur because
the suffering of those workers has
reached a stage wherc there may be
even starvation deathi and suicides

SHRI RAJA KULKARNI (Bombay-
North-East): Taking ¢ compehensive
view of the situation during the last
one year, I wou'd pav a complimen’
to the Labour Muster for the best
effort that hs has put .n the task ct
sransforming industrial relations into
an mstrumeng of economic growth end

progress

So far, industrial relations were
measured in terms of *heir utity or
dis-utility for industrial peace, but
during the last one year, peace out-
side industry hss hrought peace inside
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industry , and, therefors, indusiyial limit has twan raised to Rs. 1000. and

relation were more or less irangformed
info an instrument of higher produc-
tion and productivily, amaeng other

of one year than any other previous

We are awate of the mnumber of
amendments to the number of Labour
Legislations tha. have been brought
before the House. There is an
amendment to the Payment of Wages
Act and the Workmen's Compensation
Act raising the Immit upto Rs. 1000
That iz a work in the inierest of the
workers [t not only gave a wider
coverage hut under the Workmen's
Compensation Act, the benefits have
been enhan.ed We are also aware of
the legislation on “Equa} Remunera-
tion Act” which has been passed by
this House. The women workers from
plantation will send compliments to
the Labour Ministry for passing this
legislation We are also aware of the
Minimum Wages Act, The bid: wor-
Kers have sent greetings to the La-
bour Minstry for extending the Acti
fo the bid: workers We are also aware
of the amendment to the Mines Wel-
fare Act. VInder this Act the Man-
ganese workers who were not cover-
el are now covereq under the Mincs
Welfare Act. We are also awate df

All these legislations by themselves
are no doubt in the interest of the

pute Act. One 15 about the sales-
employees of the Pharmaceutlical In-
dustry and the other is about lay-offs
and retrenchment to which a refer-
encg has been made by other speak-
ers, 1 do agree that after the emer-
gency, there have been more lay-offs
and retrenchments. But after this
amendment to the Act last month,
there have been some kind of restric-
tiong which made it more costly fo
the employers to send the workers
on lay-offs; it has had some salutary
effect though the problem hag mot
been completely eliminated 1 would
ke the Government to find out
some remedy for complete elimina-
tion of lay-offs and retrenchments
with the help of some other statutory

measures,

We know that there is one legis'a-
tion which was g controversal one He
has brough; an amendment to the
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8o far as the efforts on the imple-
mentation of the 20-point economic
programme are concerned, there have
statutory and non-statutory
Two Conferences have

held, one in July and the other
in January, Apex bodieg have been
appointed. There were some meet-
ings of the national apex body. In
fiva or six industries, they have ap-
pointed industrial apex bodles. Some
work is being done 'We have been
demanding an apex body for the Pet-
roleum Ministry, 1 do not know why
the Labour Ministry hag failed to
have an industrial apex body for the
Petroleum Ministry in spite of the
demand made by all the unions in
the industry.

Apart from these apex bodies and
the non-statutory steps taken by the
Labour Ministry the four issues
which have been discussed on the
implementation of the 20-point eco-
nomic programme gre very relavant

Recently, this House hag passed the
Apprentices Amendment Act of 1051,
bringing in more industries under it,
increasing the number of industries
from 201 to 218. Fifteen more indus-
tries have been brought under this
Act. Also, more trades have been
brought under the Act, They have
raised the number of trades from 60
to 103, This is a very good measure
It hag not only given a wider cover-
age, but at the same time, the stipends
to be given to the apprentices of va-
riouy categories have been raised
within a range of Rs. 130 to Rs 280
This {3 p statutory action which has

Min. ¢f Labour 230

been taken. It is no doubt commen-
dable,

is so vast that we would like the la-
bour Ministry to put in more efforts
on implementing #t. This House has
recently passed a meamure for the
abolition of the bonded labour sys-
tem. But, at the same time, there is
no clear and specific information as
to how many people have been libe-
rated and what are the rehabilitation
measures that have been taken. A
number of State Governments have
said that they do not have the bond-
ed labour system, And yet there is a
huge ruler-labour gystem with heavy
debt burden, After all, this is a kund
of agricultural debt-bonded labour.
No defimtion js given Many State
Governments have not understood
what exactly is the bonded
labour system. Even in respect of Ma-
harashtra, the Maharashtra Govern-
ment hag informed the Central Labour
Minustry that this gystem does not ex-
ist. But there 18 a ruler-labour sys-
tem, It is pothing else but bonded
labour. It is not distinet from bonded
labour Thousands and thousands of
labourers are working under that sys-
tem in various districts of Maharash-
tra. 1 have heard similar stories from
West Bengal, The State Government
say that there is ng bonded labour
system But the bonded labour sys-
tem jn agriculture is there An mves-
tigation must be made into it and re-
lief must be given, I am told, 27,000
Jabourers have been liberated in Kar-
nataka. In Tamil Nadu, I am told,
about 3,500 have been liberated, What
about other States? Even in these
States, there are so many other types
of bonded labour systems which have
not been investigated, It should be
done.

As regards the minimum wages of
agricultural labour, though the bulk of
agricultural labour comeg under the
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State Governments, yet it is the duty
of the Central Government also to see
that after amending the Minimum Wa-
ges Act, bringing the question of revi-
sion of wages from five-year to two-
year period, three-year perjod....,
proper implementation is made.

SHRI B. V, NAIK (Kanara): How
do you intend to enforce the Minimum
Wages Act unless you enforce unioni-
sation of agricultural workers?

SHRI RAJA KULKARNI: It is a
Concurrent Subject, If the Labour
Ministry could control the minimum
wages in other industries, it is not im-
possible for them to implement the
Minimum Wages Act in the agricul-
tural field also. There is a lot of work
that needs to be done on the Minimum
Wages Act go far as agricultural, rural
areag are concerned.

So far ag labour participation in in-
dustries is concerned, it has been said
that, in 47 public sector units, the
scheme has come up, But the correct
assessment and evaluation, with the

basic idea that the workers are part-
ners, needg to be done.

MR, SPEAKER: Please conclude.

SHRI RAJA KULKARNI: Imple-
mentation of economic programme
being important, I have to make this
point. ...

MR SPEAKER: Then you will bar
your other colleagues,

SHRI RAJA KULKARNI: I am not
going into the details

MR. SPEAKER: The Minister has to
speak at 3.00 p.m., and I have a list of
eleven Members from the Congress
Party who want to participate in the
debate.

SHRI RAJA KULKARNI: I would
request the Labour Ministry to take a
correct view of the working of the
scheme in the 47 units where the la-
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Now I come to the employment ger-
vice. We know that they have got
Employment Exchanges. But it is not
a satisfactory service, They are oaly
taking on record the job-seekers, Their
number hag gone up, I am not going
into the details of it, but in view of the
present situation, there is a necessity
to have a Committee to enlarge the
functioning and scope ef the employ-
ment service and to make it more
effective than at present. Whereag the
Employment Exchanges are only regis-
tering the names of job-seekers and
are trying to find placements for those
people; it is necessary that they do
something more than this. The Plann-
ing Commission have annouaced 52
new projects anrl 29 expansions of ex-
isting projects in the Fifth Five-Year
Plan, The employment service should
be made a watch-dog to translate all
<hese new projects anc exparsions in
term of new employment and to en-
sure that in each year of the Fifth
Plan, the empioyment level 13 man-
tained and to look into the reasons for
the delay, if there is delay. Such new
functions should also be undertaken
by it. It should serve as a watch-dog
80 far as the potentials employment 1;
concerned—the potential employment
Inked up with the sanctioning of
new projects. The Committee ghould
also find out why the two special em-
ployment programmes—the half-a-
million project/plan for special em-
ployment of 1973-74 and the pro-
gramme for the educated unemployed
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of 19i¢-T5—~have failed. 1 would like
the Ministry to undetake this pro-
gramme and satisfy this House.

SHRI THA KIRUTTINAN (Siva-
ganja): Mr, Speaker, Sir, I am very
glad that I have thy opportunity to
take part in the discussion on the De-
mandg for Grants in respect of the
Ministry of Labour, I am very happy,
we have got a very good Labour Mi-
nister, but I do not know whether he
is able to take all the steps necessary
to improve the labour situation in this
country at this critical moment.

The Industrial Policy Resolution of
1856 clearly mentions that jn the pro-
cess of rapid industrial development,
labour assumes a vital role to help
establish a socjalistic pattern of socie-
ty. The main problem facing the
working class are of getting adequate
wages, essential commodities at prices
they can afford, some sort of shelter
and cloth. The Government's mini-
mum needs programme hag hardly
reached the working class. The vast
majority of labourers are unable to
make both ends meet,

The Government has dithered end-
lessly on the question of evolving a
national wage policy or an integiated
wagey incomes-prices policy.

In the Labour Ministers' conference,
some time back, it was suggested that
steps should be taken to enforce the
minimum wages in the different in-
dustries It wag also suggested that
non-implementation of mmimum wa-
ges should be declared as a cognizable
offence and the offenders should be
arrested, Fowever, it had been ag-
rced at the Conlerence that mote ucler-
rent punishment should be given to
the offenders and that the Act should
be amendeg suiably. Nevessary chan-
ges should have been made in the C_e‘n-
tral  legislation by this time.
The Industrial Dispute Act had be-
come outdsted and it should be com-
Pletlely overhauled.
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It has been claimed that the Fmer-
gency has brought discipline among
labourers and the production has been
in¢reased Yes, it is 5 fact, but the la-
bourers are forced to work and they
are forcéd not to take part in the trade
unjon activities,. The trade union
rights have been completely taken
away from the labour. But, Sir, I
want to impress ' upon the Minister
that motivetions for work should not
be imposed from outside but it should
come from within. A contended
labour foree ig an asset to the deve-
lopment of industries.

You have taken away the permitied
bonus. Some time back, this Parlia-
ment passed an Act to fix the mini-
mum bonus at 833 per cent. But the
same Act was adversely amended by
the same Parliament some time sgo.
Bonus was hccepted by this Govern-
ment as a deferred wage, but the
same Government, the present Gov-
ernment, has reversed the conception
nf bonus and this Government says
that bonus is not a deferred wage,
but it is connected with wproduct:on
and productivity.

12.59 hrs.

[Mr DE/PUTY-SPFAKER 1n the Chair)

But what aboui the owners of in-
dustries? What about their Jayv_cffs,
1etienchments and closures” TNo vou
know, how much have theyr reduced
in the dcarness allowance of the wer-
kers now-a-davs” Not only that, a
number of compgnics have Len held
cuiity for failute to deposit (ie pro-
svideint fund momes and alwc for
mishandling the amount due to em-
ployees. Every year n~ar'y two lakh
employvees come under the purview of
the scheme. The total number of
employees covered by the scheme in
the year 1973-7T4 was 61 lakhg and it
was 76 lakhs in the year 1975-76.
The gross contribution to the fund
was expected to reach Rs 588 crores
in 1875-76 from Rs 514 crcre In
1974-78, whereas the average refunds
amount to HRs. 100—125 crores. The
arrears in default in payment by the
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[Shr: The Kiruttinesn) cemnot be fould jobet What Is even
employers op an average over a mll"’li“:‘::a*ﬂ::ﬂﬂ
period of five yeays s Re 1018 things done. With regard to this, the
crores. Na , such & situshion begic probleny relates neither 10 the
calls for stringent regulation apd con- number of appreutices nor to  the
ol ovee the sad adMIRl- e of Weiir stipends. Fop cenclat
ishe is thit they °should De given

13 hrs. permanent jobs on succeesful comipis-
If the sdministration of the PN mxmm?mh
Scheme at various levels has %o be wagted. It will be criminal to waste
really advantageous to the employees, their pkill scquired through four
there should naturally be regiona years of apprenticeship. If after
the members of the fund whe go In  \reining they are found to be unft for
mem who go in employment, the fauit is not theirs.
for advances, loans, ete. The present g\ bing must be wrong with the
situation has offered an opportunity system of training itsel!. 1In Indis
for the Gevernment to make neces- there is a vast section of workers who
wary meaningful changes in a number e not been able 16 organize them-
of legialative measures which seek .1 0. because of their employment
to protect and regulate the rights and on a temporary basis. This umor.
working conditions of industrial ganized labour is, by and lerge

time that this will add a new dimen-
sion to the concept of industrial
relations So, with a view to ensure
increased productivity through grea-
ter mutual understanding, labour's
participation In management has to
be increasingly emphasized

Regarding the Apprenticeship Act,
once our Prime Minister said in the
State Labour Ministers’ Conference
that the Apprenticeship Act had not
been mmplemented vigorously It had
not been given a trial Utilisation of
spprenticeship opportunities or filling
such vacancies has not been uniform
in all the States Creation of skilied
man-power has lagged behind the
Lmits of possibilities. So, the more
jmportant point is: what is to be done
with the treined man-power if it

engaged as contract labour, construc
tion workers, casusl labourers, hand
Joom and powerloom workers, bid)
and cigar workers, employees in shops
commercial establishments,
sweepers, workers in tanneries, tribal
labour and labour in other forms.

According to the estimates made by
the Nationa! Labour Commission, the
total number of non-agricultural
wage-earners was about 24 million
Out of this, about 14 milllon warkers
are engaged in the orgamzed sectol
The unorganised sector has been pro-
viding employment to about 10 mul-
lion workers.

g

It is regrettable that the govern-
ment hus pmd inadequate attention
to thes: workers. They constitute a
sizeable number of our working popu.
lation and they produce goods and
render valuable services to the nation
Even in the organised sector, a va-t
number of the total labour force has
to be left out of the purview of
labour legislation, because some of
the estsblishments employ fewer
workers then the minimum covered
by the law. To Tedress legitimate
grievances and to' secure proper
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wordy, 1 venclude
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wog ww 1) w7 g § faw 5
we A Iher ot oA .
" ww dmew & fnw on w4E awn
ww WA wegl #Y aw, Awd
o feal wftr goar € fegler & qee
st gawy feaf oimw feafa
o At § §B TOA FIAT-AXA ¥
ot fowr o A o o waArdf ¥
arx % foerft £1 o oY FAT wEAT
du § & @@y T ww v fo el
medftvz o ot @ v k) wE W
Jur wy v wg =37 x¢i oft &1 wox
# Tar ¥ N o @ o Qe
« grar &Y+ wer wr @ {w wife oo
¥ ww¢ waonw W gy § W fw
wET wagT HTx § 1w awrw ¥ fod
rgfer % fosg e doy weir § Fordr
e Wt wy W e ey ¥ qure
it e gus ford v Wt o oy gl
A ¥ B ot g & gue Wi

qrarr St ¥ gere ¥ fd S
E anhuaed St il A LR
wr tewg v ¥ Fard it o ey
orefy § o oW ff wwrer o § f
w1 o farery €Y Yorgw
¢ vt towg v i fordr lveite wr
vos D ww ) .

. wnitwec, W mow wrowrd-
srrgderr el war e e .,
Yermwee Wiy e wom
& gfefedt ¥ feel ool g€ &
T vie wgl vlw 74 fawix =
wrrwt der gt ot ¥ier e sl
‘98 fafwawr =z waren dm gwr &)
ot arey dar ik ot ofefedt & aaalt
gt § Yor oo ofiefedt & v
€ &1 wyi feadfr wdaw feafy 8,
T v ofr ¥ Wy ovwm § fe
wt o 16 v wifend i omg
it §1 €7 16 wrefwadi w1 ¥y 9%
o g wrfyer ay Bfisr Sz feafor
b ag wgt o Aff §1 e 17 w3
qeor (o vt § | A0 (WD W AH
Twr Sy § o ol wmEi 9%
LW AW IWHT . 0w O i
¥l wy wew Awdt fowdr
R 7y gt w=r o™ § 1 o (i
¥ v ww Wb aqwng Ay B
e fevdiz wag fr s & [
TRRT v B (e ytvEe s
&, wor ww s feut wmenr @ BieA
Y & G AW BIZ | T HARTE
160047 1800 ¥a femfr} 2000 %
Y ff e ey Y 81 Rfen
W ¥ W WOR e ¥ o
s ata § Reew) e foemr &
¥ 3000 W Freay qut gt o7
W ¢ A R et wat o wft wE £
swiwd gt iy wde § geTe
o o & o oy wli e
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YR {1 oy v v fe o e
fewrt v wfgy wile axa #
w&uwmwmh

it«mﬁmwﬁﬂwﬁ ‘

m«ﬁmﬁt‘rﬁtmu
LR R TR TR N
Tt A & gt Aft W g § | e
witereT & serar o fredr win faadt
gl 3§ & ufe afiv fawr wi fgemr
q S A7 s QT gPw st
T Q% wredY o § 1 waet e fegfi
& R g & o #§ fomar v
o gy 91 ¥ qaew vET &0 A
firadft froee wif §, @@ ©F T
et @ O @ 16 d9iw wify o
fug geifren wifpad a1 wraT &
Y %2 A ofr &) d4r fgf #§
w1 THWA L

S A% TF At B Z0AT v v
g wdad ayfan gfifr 77 77
Zgfim Fimg a7 v § W Ay ®
77 5% 304 fam 7% 21 ¥iEw T
WEe arAi ®, At Foar 741 e 2
f& 7 3 a & 74 wa (& 799
ywH TR R T g fd wiam R
&g affr =0 o iyt e F 7
Hife T IR FowW WA 3
§ fofl I BT WA AT ® WA T AT
o 7wy v g T gFea™ 3 our
7dl AAT Tt At Wl 7 WA 0T
AR W) 717 A 9347 AT e
FAET &Y HEET W

FsAw AT WA T wgr q1
ot gTAl § 57w X qwg ¥
faq ow wifiaifis Todex @
ofr wifgg1 wrer feafe ag & fn
R WS WA |17 SiA-
anez Wi wrgeed wife WAt § wiw
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O o WAl ¥ ey geraws
dnBax W wn€ o W@ § ¥
yuw g e vt g9 At v Al
W N oy A g TFR WA TR W
aft a7k sr o §) Pz ag qr
T wT # W e g ¥ wagEi ¥
o ¥ fwg =¥ ey wwrr ¥
Tk T gar-ave o iy & ot Y
srweqy w3y wfe ¥ fag ow srhwIfia
= € ST ) wTw A gw ff &7
T T AT ¥ T GET-ueT
fefaara g) w2 § fs £1€ g wmw 7t
g1 9T TR &)

WS BE-HIGT § 6 A WAZT
¥R W § Wi g8 ae i § 2 A
AL ATH ®T § 1 39 TFTCFH Formr
Fi 8 HA AT LA RFHFA &L
fas® gedhy wAl § Triowt wEAi T
T Ty TR magd & fAg waw
72,000 FHTF a9 T F | 5T T4
YEA(Y & FIN TAT Vg0 Al 6 A
G & & 1 w1 ar & forg 7 o
4w fr v A7 |AT

weRTe 5 foir g4 uw i®
v 7 e q3rfl § & Tawgh 2 fa
Fia T HITHTT LTS | AAT A T ¥ET
i ot 7 fgmmn g (a wa a7 AW
Yo AT QAT §T AT E D FA W A IN
SAT< ¥ WaT w+1v {4Ar s g
7o ug & P oA A wa @ SEN U
%) TI% Ty 45 0 At ww (W
W 33T ATTH 65 ®T g1 WR
20 ®IT F(W qZ WY AT A[ 4 FE
E-ATAT FT ARCE A AT & | A
w7 W ETOAT I A 3y
¢ W gt &1 e g A
T ¥ gar & fag ofwaie 3 &1
% T w1 ¥ Qi vt &, SEA A o
yaw 75 4% fed g R qE d
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[+t arirT at2)

for mif@endiz ¥ 1w q94T Ho FTNA
frut 2, ¥ & a7 T8 ¥ a1 IR
Ryt s/

IR FNET A Ag QARG
fefia 3 f d9Ru< &9 5 ®5ad @ar
e | g79 o & 30 703 wwwr
Zraf A18 3 sraT & | Faar amfat
Fygwhie fwur i 3 g wra 5302
w1 HAZR & {9 7HTH Fam4 & faw
TREST FA | HX HiF 617 02 7Y
1 A fewra o faur sird, @) wofy AergRy
F AR I & QT qu9 W T
s | A gFE g fE d6 § @l
A &1 A7 IETE 8; IuA wAA H
am & sy y@iies faw Sd
ok fam a0 & WY FH & w9 AV
qifgiriz 3 oga %< faar 2 fa o =0
% Ug AT X 8, I HH T AT
@ Frg gargw & 7d0 ) Sy A H
Twdy qar Fa1 ¥ fraw &7 3wk
ait § AR AT iy |

AT G ¥ ey & I H FV I
F1 AT &$FT & HE TEer AT B AT
ST HAT HGT 15 8 Sifeads &
urs @ "wigy ¥ I & wifwsi
F1 yg forar «df gifi o o 9w &
Tog< (& 6 ¥ ®a 8 v a@® |
I & FHI-TTE Fy HFEAT § | oAfEwT
o 5d Hid HITTH AT G 4FHTT
Ffgur mr g Arua A i g, FH
F femr W amhr g Fur g A uw
JUR WG @GP R | W Gw A
& A S GEe 34 ar feafosi st an
feetadiy <a@q a1 #I fme Joiqw
gifees @y @1 9 W Wige-iiT
AT 1 SN AT wd &S fadT
Heed Agl G TAT & | IH Al ag

wEiHE T FT @ § 1 A I AR
7 ufaqs oo ¢l § s A
vz Fea o a7 femwr aff Far @
g1 % oF SIS T AT AR
e ¢ 3% ¥ fagde and sm AR
T4 & AT qqr g0 A9 [|ma w7
A5 e qugdd W T ufawd ¥
o= FT IIE AR gAR BT 59
Fifge

o qi AT # 7T @ W0 T4
g1 uw i ug & fe wfadz &= a0
qT femTet § stst S0 AT S gEar
T 2 W & I H T T4 AL AT
Tifiae | aF @ §T ¥ 737 qUTHE I
i 3731 faar § a4 ug & =3z afuda
wfefRar @M | #woige  AIR A
fovmy < wi4ar @3 # & fadi
IH & WA & A1 KT I F A F5A|
i 53 fo w3z Fdy wiefeie
T YHA Y 8 I6 H 39 ¢ fEwady
€ a3fi 1 ®a wg gAR 2 fw
2z afiala ulefede & qfas+ %
a2 FeAr SifgT

Tl OF Bial &7 987 & F7<Rdars
#1968 ¥ HrA< G WA aAfc-
faasrd Zut a1 23qa7 Fi A=A
FT I+ & qrhas 5z o wagd T TRMA
qF Gl | Al SATATIE A FigHeT vt
FI A FARBACE T B WS g wAS
Fi A A 7 wa Hd ST A
an g i 3, wa g WATUT W
E A W € A STATEE
FA GaHesd  HET FiAT WTET | T
¥ A7 4dr g FidT =ifed TNowd w7
3UT |

SHRI P. M. MEHTA (Bhavnagar):
Mr. Deputy Speaker, Sir, this Minis-
try headed by hon. Raghunatha Red-

dy has totally and miserably failed to
protect the interests of the working
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18 ixlg 32-5-76 unionism. This Associstion get this
claas, the ind work~ pact 20 years ago. It was a volun-
ers of this country. Sir, aside  tary pact. ‘The workers had not to o
the- matter sbout promoting and fur- on sirike. The managemésit wag e
therance of the interests of the work- Ver ghataoed. It wag literslly g mustu~
ers, 1 will be brief and touch upon 81 agreement betwein the employers,
only basic issues and matters of ur- the Ahmedabed textile mills, and the
gent importance. In thig regard I will  Temiile Labovy Association and e
give two instances. The first ex- workers under—which 4 per ceat
pmple 1 will cite i sbout the  bonug wag agieed upom on the set-off-
Bomaiy Act Emergency was im- sét.on principle. This patiein wes
posed on 23th June, 1975. There- followed in the differevt industite!
after in September, an Ordinance, zones of the country., Ultimately this
the Bonus was  pro- concept to give bonus t0 werkeri of
omlgsied. It was regularised by a losing concern was also upheld by
an Amendment Bill is gubssquemtly varioug courts including the Supreme
brought here. The amended Act des- Court. It wag brought befere Parlin-
troyed the hard-earned concept of ment as legislation, and it was
bonus.

bonus whereag under
this new Act they are deprived of it.
Neot only that. The formula given in
the Act of available surplus will dep-
rive most of the workers in the com-
ing years from the present year on-
wards of bonus. They will pot get
bonus at all. This retrograde step
has been brought forward unfortu-
nately by this Labour Minister.

This concept of bonug was won by
long gtruggles and sacrifices on the
part of the working class of this coun-
try. It was not got overnight nor
was it given as 5 matter of grace. It
Was not an ex-gratia payment It was
earned as a result of the struggles
and gacrifices of the working class.
The Textile Labour Association of
Ahmedabad with its scientific, correct
and righteous approach to labour pro-
blems entered into a bonus pact 20
years ngo. According to that pact,
workers of a losing concern or textile
will would also get g bonus on the
set-off-set on principle ao the rat2 of
4 per cent, This trade union is more
than a federation angd is working on
the Gandhian principle of trade

never get bonus a

I will give other examples, Take
the annulling of a bilateral agree-
ment by bringing here a Bill.

MR. DEPUTY-SPEAKER:  Shri
Ramavatar Shastri must be happy
with this

SHRI P. M, MEHTA: The Life In-
surance Corporation (Modification of
Settlement) Bill 1976 was introduced
on lst April, the April Fools day.
That Bill not only nullifies the bene-
fits which have accrued through bila-
teral agreement but also causes great
injury to the peaceful and constitu-
tional approach in trade union acti-
vity. This agreement wag reached
after protracted correspondence and
dialogue and ultimately the hon.
Labour Minister 8Shri Raghunatha
Reddy and the then Finance Minister
Shri Y, B. Chavan intervened and
helped them to come an amicable set-
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[Shri P. M Mehta)

medium-sized city like Bhavanagar.
The state government demanded the
appointment of an investigation com-
mittee for taking over the Bhavnagar
Vegetable Products

MR. DEPUTY-SPEAKER. You
have mentioned the problem; you
may write the details to the hon.
Minister, Your time is over,

SHRI P. M. MEHTA: Kindly allow
me to say a few words about this be-
cause the State Government fume and
again wrote to the various ministries
of the Government of India but none
of them paid any heed to that request.
Their bonafides are doubtful; they
do not want to take over the closed
units, I mentioned about the Bhav-
nagar Vegetable Products, Similarly,
with regard to Priyalakshmi Mills in
Baroda and Subalakshmi Mills at
Khambat they asked the government
to appoint an investigation Act but

APRIL 14, 198
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minisiries and find out some selution
to restary thy tlosed unity,

MR. DEPUTY-SPEAKER. Your
time 15 over,

SHRI P, M. MEHTA; My time is
over?

MR, DEPUTY-SPEAKER: You had
eight minutes but you had, 1 think,
taken about 11 minutes,

SHRI P, M. MEHTA: 1 have only
one small point to make. As the
House is aware, the Government is

Now, I would like to draw the at-
tention of the hon, Minister {o the
fact that again an upward trend in
various commodities has started.

MR. DEPUTY-SPEAKER: Now you
have started referring to this point.
Mr. Ramavatar Shastri would have

mentioned this point. Now, please
conclude.
SHRI P, M. MEHTA. Theicfore,

Sir, 1 »ay that now the upward ticnd
has slarted and the hon’ble Minister
should also deal with this pioblem
with the concerned Ministry,

st waeg fag Wee (F6m3):
IqTeyer &1, § wTr gf FEa W aw
¥ wghd ad G ot eqarr g AaT
fafees & AT o7 s L 21 T
& 7t wwan § f6 wrweE Fofr
¥ qaT ¥ AT HEQIT Ao HIA A
fis agia s far &, Wi P &
figd & adid o age vuTET YATORATE AT
g aanaft s em a6 N
Fd ¥ g aeg O wrar T o g
tw feqfy % woere o 0 g
figar 1 & wad ¥ wrw wxar § T
§ frwgamddy ft wr feaar Saw
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war & Wi W & iy K ogw
e ¥ v Rdi g 1 afow IR
& waw ¥ Wik s T W ¥©
qiadn fwut T 3 ur 3w Wi
ne ¥ N A qF T WY R
walt, & qu W vy & vy o fy ofr
g W I, T & & vgnd
B 1w ww Refiorr A o O
W 49 foe7 3§ ey ¥ fw ofad
€, I anw ¥ Awle oforde agi
w2 § i wid o cufs w g
N W & o wifew W R
¥ 37 wmw dwt o awdw ¥ A
WMEINr Wi e vy ww § dlew v
e dfow Jd A1 Wi
Wingr edrwd A N ew
7 FaC ¥ 6 o g8 W fadr U w
%< XGT 7 wAw o e ogw &
o wTH feuT & )

& argar w, fa N 37 w7 farwrer @
o W I F AT ORI, g9
war ofefes feadr 1 & Samer &
N fediZd w6, 70 wwT g
o o gevelawn & ur fewmrew ¢
T il FFAIn § ST X NET 9%
A ATH deu T ¥ WEm T
wWawiT ¥ 1 wTiaw 73 % 77 THWS
YT wowT ¥ FfSWe & Ry 92
BRI 87 T TR &
W R L UE W WAL it WK
TS X (@ N~ ¥aTEfH A D
fawar & w1 % ST S4TRT [EH W
W& § A EN ¥ AT Feal wifRY
3 far Qreddr ¥1 AW & 1 ¥H
W S § i fraeia sfEerd i
AFF WY WIET HAT ® 6T W AR )

VY Y T & I F aw g
o 3¢ W gu wed dam i
wit & Rwr Wy v § e e o

CHAITRA 25, 1808 (SAKA) Min. of Labour 250

war & i fis g g ok foutt H AN
goR &% ¥ ded ¥ qaT Ew OF
fredar g worgd gt for
% @t & 1 2% qiraa & A At
fon ¥ dmar g | AE S v g
w1 W % v i afeda
€ fod fvur fo g7 wiw fie ¢ o
f 8 Qv % A T X, w0 Y At
§ 1 ¥ dur & e of e owm
a0 ¥ Foar wg wATS wi T &
waraqrx a7 qo wrarc 98 § v

Prom each one aceording to bis
capacity and to each one according
to his labour.

¥ ow wae, fuadr I o wiw &,
a® T ¥R ¥ A A A $H W
qu & qarfaw 3% w1 XA G 9T
wrw ww gut, S ww gl ar foer
Fmy w1 W T X W fear
w v ¥ &fer ;® wuwr feaiz
Wt & A %€ U% o ¥ TR
% st & W & amaar § o el
3% gfee ® W 14 e § dr
wfge ) FTTRA TR AW A
wd aw uh wr gar d B X
Ammadi i @R G W
¥ w7 @ D § W T FH A
%) wur S & owg g I H
T § W e Wil fe 3% TImT
wpeft & ur gar? fudy A o) AT g
Fardt w0 WA A X A A HG ¥
fi o sfaere &, o ¥ WA WW
furfcri ® W g ¥ ar_‘f
gty 3T par i w s et
® W wifeT W ug Wi WA
wifg? & ffcint EMT Fol qu»f
whe fwgdh gad sefefed T
§ o forfh §7 w7 T ST AT
g o @ ndy gl § e & By ST
gl ¥ vﬁﬂuqﬂwhﬂt
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mnm R R L]
O ¥ Aot varaady i %
t‘:ﬁlﬂmtl I qg W
wifigg fs wawT xaTa T
§ Wi o ot g e € Wi e
il ¥ g w T ® wwar § Wi
Wt @it heT 1 W™
oW N W e e T WY R
iy 1w aW ow fasdere 3w
Lhrar wigy § wic a6 aff W §
dyy e o nw XA wg
feitt Wi g T oo wlwr e &
w g% T8 gUN alid €1 Lewar
wol § e wgy & v Z@ gfvaw
wre fasderdt & siw &

Q¥ Wr ¥o w8d & wfefiduy
wivchvma g o &
oy 99 @ § W' qwkie i IS
W1 8T T K e owdd
dnHeHge gl Nrewd, WA
oyt afefidws € wifyg Wik om
% 3% w1 A ¥ wigg Whew et
aw g alier W gy o & fus &
o &1 36 ¥ Qfew qifefidwa g1
w Mgy & 50§ nloe T wy
t ok 7 qekiiz f G §€ ader
g% ot & fore ¥ wid & fefdmn
wt Ht fear wig gy vwwn fe
¥ ¥ gfr o ow Wikhw W
forar T o wre & A6 wwa #F gaar
W T aff § | gF weE W
it w<ioT $37 o< Foralt foirdy
¥ ww o ¥ S § adw w19,
T @ e & o ifag f
wafest ot am & 1 ww W
voifodt WY sy wiger 1 oY Wiy
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Zu ghwer & S fenonly  avfwd
fis wg warg I funs wore & el
ool 1 awdlt § 1 WY el &
wecwew o ket ¥ 8w
quens X, i ¥ owy W €1
wiT ¥ wowr  ww wlely § ofic @
b § oo ol vy wdd &
v wfwrar & voa & o o wx
weaid § o oW e oy
AEX Wit § 3w ¥ whe v o
& @ gur wrr Rt § R w3 wrer
Sy & W el wpht € wlndr anfy
§ ofix ofiw ¥ yo Wiy g Seqr W
wia § 1 Sore T wed o wlw o
0 & wiv ¥ vt fw fow were
age iy ww el e i &
Rgere e kg §

TS ¥ aA4G & AheRw
NHaw€ 1 ww I AR
fasiert I K I wfwYy 1 I E
w1< fudierd wiley s wfd wedr
ﬂ'li&ﬂf{t‘l Wlfe ! iwi:tﬂ
i adq 1 dawite wowvw ¥ A
i Wi @ sufier O ¥ verar vl
e wwA T A A
g, o Ty v & W el i §
o ¥ w6d ¥ 94 84 sfear e
W I gy fadrerdl wfy | &%
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workers legislation which would al-
50, to some extent, help the women
as he had explamned in hig reply 1
request the Minister that the legisla-
tion on equal wages for equal work
should not merely be on the statute
book, but it should be implemented
The effortg of the Mimster will be
successful only when he implements
it in rnight earnest There are cer-
tain legislations which are on the
statute book but are not being imple-
mented. Certayn procedures have to
be evolved for getung 1t implement-
ed There are certain areas where
women do more work than men, hke
plantation. Certain fine jobs in adri-
culture are done by women. Even
some lower jobg are done by women
but these are not recognmed. Men
are supposed to do hard wotk Under
these circamstances, how will you
implement thas act?
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accrued to women labour gs 2 result
of it,

Then I come to the bidi workers.
A large number of women are em-
ployed in the bidi industry. Merely
because they are women, they get
less wages. Thg health of the bidi
workers is affected because of the
nicotine which they inhale. I want
to know what measures have been
taken to alleviate their suffering and
whether any family benefit will be
given to the affected people

dren. Ip some cases the children are
put under drug so that the women
can go and work in the industry, In
all socialist tries several mea-

women fee] proud that they are em-
ployed.

1 woulq say that the Minister should
iIn all sincerity try to help the women
employed in industry. I hope he will
get the co-operation of the Govern-
ment and that he will not meet with
the same fate as that of Shri Ganesh,
who tried to do a lot for them.

Ag I comne from g coal-mining area,

I want to say that we are perturbed

the news about a number of deaths

in accidents §n coslmines. I hope

the Government will seriously consi-

der how to prevent accidents in mines

and thereby save preclous lives of
workers.
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sModerstanding and  cooperetion.
Production hayg incressed all round.
The numnber of man-days lost owing
to striles, etc., bhave come dewn

g w8 ary gt ok &) Afew &
wawrm § fe fggeom o soe @
wRW ) WOy ¥ wae wary ¥ fedt
wv ¥ ¥rg fgaare fear § o w8
Ao Y & 1+ T Qo ¥ gY wargdd
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* gt A §, vt W AN E 3R 0w
w¥T wurA gifwa § o€ a8 f5 wagd
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“Labour is the backbone of the
nation's economy.”

“ ,..labour was far superior to
capital. Without labour, gold, si-
ver and copper were a useless bur-
den It was labour which extract-
eq the precious ore from the bowels
©f the earth”

“He could quite concelve labour
existing without capital, but not
capital without lsbour To him la-
bour wus ‘not gold but priceless.”

A gR W A wga WSS A
Afwr gw o o w1a v § 5 gR
ot o ot grar §ar AE ? AN AgA
we aTR § O weaT T el ag
¥ xy o fwey 1@ @ €1 ¥fer
¥ o W o wTar §, WX W
foofeli o foed we far 1 wmaw
™ ownit o o wi arht 8,
Aiferet foseelt Y wrout g, e -
A0y i firomr & et wrw  fa

Min. of Labour P

T, A W YT G, TF 4y afoorr
Sz ) s afar st ar g ?
e TN At wfl, dreny aveT wfaw
o @ § ot e g mw
% woEY § 1w sy o & fawTn ¥
oY aree §, ww & svoreny 7w Fefecrr 4
¥ B 9g 7 57, Afww w1a ¥ feer Aoy
w7 ¥ g% T w1 wTgaT p— Wiww
wafrre w1 § o7 gq 28 Wt
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33 & ag wor ¥ gfgdt qr e 9 &
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“The Committee are strongly in
favour of participation of workers
and tlierr representatives in man-
agement of Public Undertakings.
By worker’s participation 1n man-
agement, the Committee wunder-
stand that (1) workers through
their duly elected representatives,
must physically participate in ac-
tual decision-making, (u) this par-
ticipation should be at al] Ievels
beginning from the shop level to
the Board of Directors and (iii)
the participatton means that work-
erg and their representatives should
not be consulted, but should also
feel that they are actual pariners
in managetnent.”
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ing Especially for Weaker Sections:
The progress relating to the provi-
sion of training facilities under the
Apprenticeship Act, 1861 both in
regard to the number of seats lo-
cated ai well as utilised, had not
been satisfactory; moreover ag on
the 31sf March, 1875, out of 1.10
lakhs locateq seets, only 0.69 lakhs
seatg had been utilised.”
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“The Board continued to provide
trafning for three months at varie
ous regional centres....”
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SARDAR SWARAN SINGH SOKHI1
(Jamshedpur): Though I raise to
support the demands of the Ministry
of Labour ] would like to poini out
a few things. 1 think the Labour
Minister will kindly meake a note of
them.

We achieved independence 27 or 28
the condition of

other facilitieg
both the
have not been provided, in gpite of the
fact that the Act is there.

A large number of people
gaged in the Railways. The Railways

nnnnn

ween Rs. 100 to Rs.
iz shown in this Statisticy Book which
has been supplied to us. I am telling
all these thingg to you to show how
poor the labour conditions are.

Coming to employment in mines, In
coal, copper chromite, diamond, gold,
gypsum, iron ore, limestone, magnesite,
manganese ore, mica, stong and others,
only 7.19 lakh labour 18 employed
This is very low, considering the
whole population of the country Now,
Sir, in Bibar itself, the employment in
mines is to the tune of 28.7 lakhs
whereas the total number in the
country is 7.19 lakbs. Bihar has got
more than one.third labour working
in mines.

There are many applicationg penting
with the Employment Exchanges. The
number of Scheduleq Castes/Scheduled
Tribes applications on the live regis-
ters of employment exchanges upto
1975 had been to the tlune of 0.14
lskhs. Now, the average weekly rate
per labour in the mines areas is Rs
It comes t{o neat
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the prevailing position there and
18 revised you will know the
This shows how the
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Rs. 1.19 per day In Punjab it is Bs
3.15 per day, sccording to this Report.

Regarding the growth of trade unjons,
there are about 21,757 trade unions in
j 1930 workers unions are
18,820 labour
unions are bogus wupions. Why are
you allowing them to function®

I am now commng to my ares

Jamshedpur The Tala Steel Com-
pany has retrenched about 3,000
labourers. On various frivolous

grounds they are bemng dismissed.
Some of the workers are being compul.
sorily retired 1 do not know why no
action is taken against these tug sieel
plant owners.

There 158 lot of corruplion in the
Employmen{ Exchanges, I know
about Bihar and the rampant corrupt o
which 1 prevailing there. Unless you
byibe, not a single paper wall move
No one will get any chance of inter-
vhew uniess he bribes the afficer
Whenever anybody goes io the Employ-
ment{ Exchange, he is wlg that unlesy
you pay so much you will not get the
chance. This is still conlinuing even
during the emergency. 1 request you
to go and enquire about the situabion
in Jamnshedpur and you will be able
1o see.the position yourself.
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has not been to you, you
should have taken action against them,
ang i your officery are pot working
properly you should take action against
them, but nothing appears to have been
done.

Now, Bir, when I went to the
Chasnala mine myself, I was nol
satisfled with the progress of work at
the second hopizon. When I told the
Minister of Steel as to why their staft
is giving wrong information as to when
the mine would be commissioned, he
said that in future they will not give
such Informgtion. Sir, we went that
we should be given a clear-cut reply as

to when the mine would be commis-
sioned,

Sir, some of the hon Members said
that officers of the Labour Ministry are
running away to Coal Inda Ltd. Tosl
India Ltd. 18 also a Government
Undertaking The Lesbour Ministry
should not allow the officets to go to
Coal India Ltd. Why should one
department of the Government of India
suffer at the cost of the other* They
should not be given permission

Lastly, Sir, I wifl suggest that you
should have labour inspectorg at the
block level because if you want to
check the mimmum wages in the re.
mote areas you mus{ have inspectors
at the black level

ot Wy gerEw (doe)
IS wgRw, g8 Awx fafret §
aFEE & AR ¥ fad 1T ¥ v §,
oy oyl 3 Wi and aver g § 1

fax fafrglt ft waedfer W&
# 9, 10 ¥TH ¥ Wy WX gy A oot
g w , By dwr g e o g W g
Prare Prfired data Wik crxdfeer §,
&eft ot #YE Fforelt er-a e i 1
g iw wiiw
fufr wr & iz w1 Rew R
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oy W ¥, W< §, o W sitfufivasr
T 8 T P wdamy § iy
wR& F qreAT WA FETar Afesr
wawT w1 e g fawr
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Tt isa oo B &
D e ¥ g g o v &
wX& ¥ garer e g, ar fabex
e @ &, wgr & o o w )
wrat &, wr w3 | ¥ firdt W w are
o Wt X qx ¥

TR agt & gz fawr & st i
¥ anX ¥ gwr wifegex T mar )
TER wowT vard o faar, Sfew o@
aff =T T | B wadae ) afed
q7 fe QEHTIT Y 9T T g@ANT
® W, s ag dert ar
Afwr qF G2 ywwTAR ¥ gAY &

APRIL 14, 1978

Min. of Lebour ays

Pz o 2w-svec fmr o 1 29
ww a nfer § W 7 gare wage
T oF § 1 ¥ier o difex
ol aff g, ¥ R wakdie wr
o 7 wrg 9 1 firee sefrw v
e & fieweft 3% wre wamn & fn we oy
¥ W W | ww P ¥ W
R A wrw § o

g & oy e § fv oY e
W W fer fafrec § 1 & oawar
g i ag a@ FarX & 1 97 T A< wrar
i A ? SARtam §
frfarr fafreec 33 § ) w78 T wo
&, o wer o & e g wat g
@ g | afeerw §RT WY IT A A
g ) wfede s & w0¢ @y
are oy 12 §, ¥fer A W B
Tty & grer I ® Foawgdva &
fag #1€ gdfver @ i fear mar §
qoT W W ¥ g FAT F 0T
fiwar war @ Yrfier e ot w1 s At
gur & 1 Bz miie, form waRy
o AT Aty ¥ A F wh
Ty dfer @ e d

[ 43 o $o THo mro ¥
wr Raite g § 1w o qed
Svwrew wed &, @ ot Forercy & 1 ST
farsh st qreft fear orar & 1 € Ty
wfit aw I wr Qe A gET o
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Wz drge vz wa §, &few
w1 61 W Ay § 1 v arferarie
¥ e go fow v R §, O ow
w1 s we fear wmr § Wi fod
wrg oy & ( &fier oo @ ¥ AT
Wit werenitz aff Qo
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o dfra wft § s Ay g
HaT # & oY wrar §, v & @ A
wrer § 1 faeswr dwre e §F of g€
& 1 ¢ Qhww ardt T w aury oy
w wafeat wig @ I @@ A
TTOnfews aar fear & 1w WX &
HTIHY AT AAT THT |

3t Gfrae Teay &1 AT TEVAT
T | TE Y 9@ WY avA §, oHOHY W
arz 3% gfrge ey sededr aw
¥ fag my 1 Y S am R A
i TEARE FY wEeefew WA AN
FWT HTt oY a7 qw @ G € R
gwrT At w€ & 7 e gfenr wni-
ATEIUA § 1 7w AT A AR §
1§ firefy vfored afae § ot sewr
ioreww ot ady forar omar & 1 W€
3R qT dde 7 2T § L e gl
gfaw & ateqe § &Y dax fafeed o
TRAY T Ay &Y § | Fggme R W
T NAT I | TR W L ¥4
afrr TR faegw a@ & | oA
wifer G aY aofve e fag
feRrfy | ChFw gr, RS Tfae
WY WA A @

g ot o€ sre s 3F ¢ 1 Aok
/TR TFE AT F 7% Fn o 7¢ fredw
R wTa § at IAw) F A N |
@ qadde Ay Y, dg AR T
e, wYE By 7Y AT ) W g Y
araz & %8 m‘?ﬂ’lﬂﬂ‘ﬁﬁ?iﬁ
e i | Y WL P UL A IAR
feafra o3 faar wifs F w1 ¢
o | o S A & I St A A
i< frafag w< faar (ag g &

Ao w3 ¥ X & & w7
AT g | o ey o gt § W
o fearditen AT Qegr AT R



& mwmwmaﬂmomq:mwmmmmm - mm . 334
sitl il mMmmwﬁm H wm m mmm.

HE I TH Mt I3 £
i m.“ﬁﬁ;??Emmmmm fict ..,m i
| EbseoreirbEREicbisfivbsnbat "EIRE T SR
! EEEFERETROEEEEENE  BP .
: * mﬂa?i ped m .m w mm:m‘tm
A4 H 1 wwmﬂmmt mﬁ ammm mﬁamw“.
m «wmmmnﬁamMnnnm £ m 4 mmﬂmma &
gefrites @mtmmmnw fesg B
3 mmhmmhwmm Mw« .mma..a mmwmmmm mma«mnwwmﬂ
e hitng ol
S HANRBIE U 3 HHALT



ot th%! .m ,mﬂzm.mu .m ﬁ:m@ m”.r ﬂ‘mﬂ Ewf oW
beperegis W%m mwm; HHHR T
mmaWMﬂwmm 27 mtmumnmammﬁm mmmwmm
m«m mmmmmaa«mmmmmm mmwmemmWﬂwmm- wmmﬁmm
ﬁw B o N E D ol fE e ErTER 1115
mmm 1T amw,mmm?mwmﬂ ?mwwmmmmm wmmwm

mmm
EE wmmw w mﬁnWa me
e mm?mmm ﬁm mm m mmm; ;_mm?m
mmt .W.qu .W .!, W m‘mm m‘ l.mﬁ _.m ﬂ.a«! m
E ® tﬂm ¥
g mmmwwtw.w.mwm.wmmw,wmm wmmme mtmmmﬁ wmwmmmmm

R T



Min. of Labour 284

G 1978-71— APFRIL 14, 1076

pe nmnnmmwmmm

LpEEEe z

fet mwm mmmwmmﬁ
WW.- 4 &

I HNIELE
PR
.Ui m\ 4 .Wm“ﬁ .ﬁ..m

at!a Ev
wm«m wmmww

» E Y _wP®eE
mw mﬁMMwmwm mm

m\mmu. W._m.m\mtw
mmwﬁ@a@memmmw

i w

Frar wAgd foefl a7 ¥ %8
mfast § sfest & Mg waR

um &m

faw a%" & QAT 97 A4 ¥

uq ¥ wwI R

T, fas ¥ qoar 97

&7 & &7 faqr | w® T qeEnd
fadfr & o7 & w97 & 3g ¥
wear § fe wfgwat € wga o
aerT ¥ BT Y € ¥ A 3T WY
o &7 A fewar & 0 %W OWY
Arqw F7O qovK ¢ o
§, wvw T o e wfed s et
& 99 §9 AQ@ € FTENE T 0

@ ¥ gamee gf w7 feak
F@ § | 96 wEW ¥ wAw W

-

XN A Al

g 1 wf wfdeT & s 9
frgfea 2 @ wfegg | o &
wft gwan wt ghoa & ™ 97
W AT W geerdl & Tagd e
W WY wf—3g ¥ ATECT §

g8 wwrd it =g afe ®

S LEELE
.m W“mmum
pepest
ilﬂw.mmt
Numm

hﬁﬂmm



Min. of Labour 286

28§ DG 1976-77— CHAITRA 35, 1398 (SAKA)

A 114

E mmnmmmzmm
£ ¥

“m
ﬁﬁwwﬁm

ﬂﬁmu % ke

S

e “pEFES

51T L TR
gr giif mMummwmm mm i732
m 4 1Y mmmmmmmmnu mmuma x
! il um“mimwmem“mw
.x__:n g mmuwynm.ummm.WMMmmhwu.m g
n;m i amumﬂw,.mmmmm“w%
-5 AR L H W e
Efess mmw“hmmwmmmm,m@mzm
F o f® W
mmn «mmmm w wmmzmm ma
ﬁwﬁmmimmm T

® ﬁmmmin u_mi E &
.ﬁmmﬁmﬁ m,.mw it
RHEIH R ML

.m.ﬂ Weﬁ-:ﬂ %.ﬂ m‘ﬁm.ﬂ



aby . BE W APME 14 1906 ineof e 28
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' dithetions dre comiay up? Why has
mented and distortions are coming up?  no Spectal Officed bien appéinted Bor

Your implemenation machinery is pot
beitg se¢ up sny where. When ques-
are azked, the minister says,
will have a discussion with <{he
Labour Ministers of States. Zhey are
coming and we shall see what can be
done!™ And nothing 18 done: Take
for instance, the Equal Remuneration
Act, In -tea plantation in Assam,
West Bengal and Tamil Nadu this is not
being implemented  Distortions are
coming up. At the same time, in other
industries the employees claim that tise

"

of the Act, as and when the
Central Government may nolify the
industry or establishment there it
will come into force, So, if an indus-
try or esttablishment is not notified,
that industry and estabhshment says
to the workers, “Wait for three years”™
Are they gomg to come to the Gav-
ermmment and say, “notify it". No.
Therefore, if the principle of equal pay
has been accepted, then surely, there
should be a builiin provision to see
that there is immediate 1mplementation
and the act becomes a reality Other-
wise, the long list of achievements
which Mr Kulkarn: and a host of othe:
read out, remain mere pieces of paper

ciple underlying this Bill? Ig this the
1dea with whuich you brought it with
such a fanfare in the Intermational
Women Year? While we do compli-
ment the Minister for bringing ths
legislation, we would appeal to hum
to pay equally urgent attention to the
question of implementation of these
legislations that he has been bringing
in during this time

There is another point He will say
that it is not strictly within lus purview
but afterall, the Labour Ministry is the
watchdog of the interests of labour or
so do we hope. Afier the Emergency,
there is one particular situation that
has arisen—that s that the rights to
hold meetings, gate meetings, public
meetings efc by the Trade Unions, have
been ssverely restricted. Througheut

we keep on getting, This is the
matter which the Working Committee
of the AN India Trade Union Congress
which met just three days ago, dis-
cussed in defait that i workers' trade
uniong are not allowed to hold their
gate meetings and thelr public meet-
ings, how are they going to carry ther
policies to labour and involve them In

:
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anions to play their role in mobilising
the workers for the national tasks that
ate ahead of them. Bui, how are we
30 do this when there are no gste
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this regard but I do not know why?
r demand is that thig fundamental
right for the tfunctioning of the
frade wuniong should be ensured.
Ang it is for the Labour Ministry—
which ig the watch-dog on behalt of
1abour and which claims to look to
the interests of labour—to take it up
with the concerned authoritiex and
the Home Ministry and say: “Let the
trade unions be allowed to function
a manner that will enable them to
fulfil  their tasks”. Because the

oF

]

ment has come forward to support
the Emergency and the measures
taken against the reactionary forces.
But what is the good of that support,
unless you allow trade unmions to
continueg their work and translate

the little time that you have given
to me, I would like to add one word
more; and I think the Minister will
alse be patient. Mr, Ismail had
pointed out certain things about the
money from the provident fund and the
ESI not being paid in by the employ-

of it is not being
paid tn, I would tell the Minister
that the
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THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHRI K. RAGHU RAM-
AIAH: Iam in the hands of the
House. If the Members say that it
can be at 4 O'clock and if the Deputy

Speaker agrees, it is all right.

MR. DEPUTY-SPEAKER: very
well: the Minister will be called upon
to reply at 4 pm. or earlier. I am
not going to add any more name to
the list; and the Members will be
given their opportunity; but they
ghould also understand their respon-
sibility.  (Interruptions) Now, Mr.
N. K. Sanghi.

SHRI N. K. SANGHI (Jalore): I
vise to support the Demands under the
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Ministry of Labour. Much has al-
ready been said about the Ministry's
fruitfu]l working. Industrial relstions
in the country have taken g turn for
the better, after the imposition of the
Emergency; and many npew legisla-
tions providing for the grant of socio-
economic benefits for the industrial
labour have been brought in by this
Ministry. It has also been said that
though many new legislations have
been brought in, not much has been
dong in regard to implementation. I
am sure my friends would realize that
when new legislations are introduced,
it would take time for them to be im-
plemented. It is only the rising sun
pow; but when the sun rises, I am
sure that the good effect of these
legislations would be seen,

15.08 hre,
[SHRI VASANT SATHE in the Chair]

1 would like tp confine my remwarks
to some of the schemes under the
Labour Ministry, which are worked
for the benefit of industrial labour but
which are not doing the job 1n the
way 1t is expected to be done

I invite the Minister’s attention
to the Provident Fund Scheme When
the Providend Fund Scheme was first
implementeq in 1952, it was for the
benefit of the labourers who would
contribute, to which the emplcyers
woulg also contribute, and this am-
ount would be utilizeq at the retire-
ment of the employee for the benefit
of his children or, on his death, for
the benefit of his family. But what
We now gee is that when the em-
ployee ig dead, there is inordinate de-
lay in the payment of the provident
fung money by the Provident Fund
Department ang its officials.

When an emplyoee dies, it is usual-
ly said that the nomination form has
not been received and hence the pay-
ment cannot be made. 1 think it is
one of the prime objects of any lab-
our welfire scheme that the benefit

APRIL 14, 1878 ,  Min. of Labour %9

goes to the children or family of the
émployee at Hest, without any
delay. For ‘ﬂ;?ﬁggul: of the depart-
mental officialy In not getting the no-
mination forms, or not holding the
formg properly in their files, delaying
the paymerit of the t fund

amount to the dependents is a matter
of serioug consideration.

If the nomination forms are not
properly kept by the departmeni be-
fore the death of a person, it creates
a peculiar situation. The heirg may
be elderly ladles who are illiterale
and they are really put into difficul-
ties in getting this payment from the
Provident Fungq Commissioner. This
ig a matter which ghould be looked
into. T have personally requested the
Labour Minister to issue instructions
to the officers that these forms should
be taken m duplicate and one form
ghould be sent to the employee thro-
ugh the employer. I am sorry to say
that these new instructions have not
been carried out so far. 1f the dupli-
cate copy of the nomination is sent Lo
the labourer, he would know whetl}er
the nomination form has beep recciv-
ed by the Provident Fund Commis-
gioner or not.

One of the other difficulties faced
by the labour is the production of the
estate quty certificate and succession
certificate. In many cases the pay-
ment ig delayed on account of the
non-production of these certificates.
The Estate Duty Act is a self-contain-
ed Act which provides for all the
steps for the recovery of the duties.
Now to link up the payment of the
provident fund amount with the pro-
duction of the estate duty r:'ernﬁcate
is highly improper, because tae Estate
Duty Act does not come inlo opera-
tion til] six months after a rerson is
dead. Further, the estate duty pro-
ceedings will take a very long time. So.
if you insist on such a certificate, I
am sure the poor family or Jegal heir
would never be able to get the money
at least for one or two years. Here
Iwmttoanwthammmnottha
hon. Minister to a recent Supreme
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Court judgment, given on 22nd March,

1976, reported in all the newspapers,
which says:

The Supreme Court today ruled
that attachment of provident fund
assets or pensionary dues of a Gov-
ernment servant, held in trust by
the State, are totally prohibited,
even against g court decree under
Sections 3 and 4 read with section
2(A) of the Provident Fund Act,
1925,

It will be a gross violation of
legal mandateg involving ‘public in-
terest’ if, in the teeth of such in-
junction, an attachment of provident
fund and pensionary dues of a Gov-
ernment servant should still be
ordered by 5 court, the court held.”

So, even if a court decree is there, you
cannot attach the provident fund
amount. Then, how doeg the Labour
Department hold up the payment of
the Provident Fund to the legal heirs
by merely saying that you must pro-
duce the estate duty certifcate. It s
highly wrong. So far as estate duty
is concerned, there ig a separate law
which provides for the recovery of
nat duty, and making conditional the
payment of the providemt fund on
the payment of the estate duty, especi-
ally in view of this Supreme Court
decision, completely falls to the
ground, The Ministry would do well
to examine this matter and 1ssue in-
structiong so that this certificate is not
insisteg upon by the Government,

In the provident fund scheme we
have got more and more people in its
coverage, more and more people of
different categories have been brought
under its coverage and people with
higher salaries have been brought
under its perview. But what we find
is that the account slips that the
department is supposed to give do not
come for years together. There should
be a machinery by which the Govern-
ment should teke care to ensure whe-
ther these account slips are received
by the employees or not, because the
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failure of the department to issue ac-
count glips creates a feeling among
the employees that perhaps the em-
ployees have not deposited the am-

ount, and this creates g peculiar situa-
tion.

This is a matter which requires
streamlining the entire provident
fund department. Possibly, you may
also think of installing computers. If
human labour is not able to work in
the manner they are expected, or if
they cannot bring in efficiency to
make the payment in time, or issue
the account slips in time, perhaps we
can think of a central system of com-
puters by which the Ministry may be
able to work more efficiently.

Recently we introduceg the Addi-
tional Emoluments Compaisory Depo-
sit Scheme, This is also supposed to
be under the control of the Provident
Fund Commussioner, but the amounts
are being deposited in the banks and
the Commussioner does not Leep any
accounts. When the money is to be
refunded, I do not know how your
department ig going to deal with it,
Further, when income-tax dues can
now be deposited in 250 branches of
the nationalised banks 1n the coun-
try, C.D. deductions can be deposited
only in the State Bank of India, Jai-
pur, in case of Rajasthan. The em-
ployer has to send the cheque by re-
gistered post, acknowledgement due,
only to Jaipur. This is a situation
which cannot be understood. I think
more branches should be authorised
to receive thig amount, and the malter
simplified and diversified.

Today, the crediting of interest on
the deposits in the provident fund of
the employees is also creating 2an
anomaly. Clause 60(2) (2) says:

“Interest for the period of cur-
rency of the card shall Le allowei_i
on the balance standing to the credit
of the member on the first day of
April folling within the period of
currency.”

.
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Presently, the Emplovees Provident
:"und scheme ang the Additional Emo-
uments Compulsory Depusit Scheme
are not working in the manner jn
which they should. Though the ESI
been extended to cover em-
drawing upto Rs. 1.000 apd
more categories than before, the
medical benefits given under its re-
quire looking into. For instance, an
employee is entitled to medical bene-
fits from the day he joins service, but
his family members start getting the
same benefits only after 13 weeks.

Why
S S el L
c they should get the
benefits only after a certain period.
Either we do not give the employee
himself the beneflty for some time, to
start with, or, if we give him the
then the members of his
should also get the benefits
he same time. There is no
e behing the present arrange-

i

i

The method of collecting the
contribution, which was 'mmueng:
during the British period, 18 also
archaic. You have fo spend a 1t 0’
money in printing ticketz It should
be gimplified, The employers can be
asked to deposit the money for périods
of six months or twelve monthy at a
time, so that clerical work is reduced,

is no waste of Mbour in yn-
necessary administrative checking up.
During the emergency, the entire

SHRI K MAYATHEVAR (Dindigul)*
Mr. Chairman, Sir, 1 support the
demands for grants relatmy to the
Ministry of Labour.

First of all, 1 congratulate the hion
Labour Minister for taking eftective
action regarding the bonded labour
system in Tamil Nadu Sometime
ago, we all know that the then Gov-
ernment led by Mr, Karunanidhi issued
a statement that thcre was no bonded
labour system prevaidng in Tamal
Nsdu Mr. Kathamuthu on behalf of
the Communist Party of India and
myself on bebalf of my party chal-
lenged the then Tamii Nadu Govern-
men regarding the prevalance of the
bonded labour system ia Tamil Nadu
Our pleadings before thig House v &re
taken into consideration by the hon
Minister and the Governmen: of
Indis immadiately collecteq data from
Temil Nadu about the prevalance ot
bonded labour sysiem in Tamil Nadu
They have now taken very good ac
But still 1 request the Govern-
India %0 provide proper faci-
the labour who are freed
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be l‘l\'e:lh some employment, (g
course, primary objective ip
se¢ ‘that they mus{ be freed. The
secondary objective of the Govern-
ment of India and the community
must be to see that we provide them
with employment or provide them
with fand. 1f land is not available,
i employment iz nct 1eadily avajl-
able, you must give them scme fin-
ancial assistance, thereby safeguard-
ing their intercsls. The Government
is imp.emanting the policy but it is
not to the expectation of the people
o large.

There are so many requirements to
be satisfled to meet the needs of
freed bonded labour in Tamil Nadu
1 appreciate the hon, Minister’s con-
cern for labour and for looking into
the matter specially in regard to
Tamil Nadu. The then Government
led by Mr. Karunanidhj was an &nti-
lasbour Government. The labosur was
most exploited by the then Govern-
ment in Tamil Nadu. There were so
many strikas; thare were so many
murders; there were 80 many indus-
trial disputes. But today “he labour,
to some extent, is very happy and
calm,

Regarding agricultural labour, the
Labour Department of the West
Bengal Govarnment has gone into #he
problem of agricultural labour and
their conditions. They have found
out that there are 510 agricultural
labourers in threz dis'ricts of West
Bengal. In all thesy three districts,
the minimum wages fixed hy the
Government are @ Rs 636 p for
men and women as equal wages and,
for minors, it iz Rs 470 p. I quote
from their data:

“00 per cent of the tolal number
of people interviewed are not aware
of the minimum retes of wages

has been constituteq upto the black
level” v

What does it mean? We are having
a very good objective, w2 are having
a very good plan; we are having a
very good thwmking for the better-
ment of the people of Inda. Byt we
must implement it. This js nat what
1 am saying. This is what ghe
Labour Depariment of West Bengal
is saying. So far as agriculiyral
workers are concerned, we apg all
aware that there is no undon to fight
for them, There are no  peolitical
parties to fight for <heir cause in
Parliament. 'There arc only a httle
bit small umons, not hke industrial
unions, organised umiens, in urban
areas I would request the Govern-
ment a thousand times 1epeatedly ‘o
look into the wellare of the agricul-
turgl labourcrs who are forming 72
to 80 per cent of the total number of
labourers in the country,

Regarding Beedi workers, we have
passed ceriain legislations, but noib-
ing has been implamented so fa*.
The people oand Beedi workers m
Tamil Nadu 4o npt even know about
this legislation I would request the
Government as well ag the hon
Minister who is ve-v active in im-
plementing the policies relating to
labourers %0 look 1into the matter
relating to welfare of tle Beedi wer-
kers in Tamil Nadu. As 1 said they
do not know about the . legislation
passed by you; you must make pro-
per propaganda and see that the mea-
sures are implemented effectively.

Now coming to the compulsery
deposit scheme, the total smount to
be deposited woulq come to 450 crores.
We have pleaded many times that
this is not sufficient ‘o curtail or con-
tain the mflation. You had the vol-
untary disclosure scheme of income
and which yielded very good income
to the Government, I wou'q request
the Government not %o give all the
liberty to the fax payecs to disclose
voluntarily. The voluntary disclo-
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18l K Naydthevar) broken fo fisces. This is wha

S wasy, Your polcies and  obdectivey
s brought are, of courss, good for the

5800 crores Incoms to the Govern- of o weliare

meit. If you enforce the 1ecim- workers, kindly implement

mendastions made by so many com- them. 14

mendations of the commiltees and
imiplement them in order ‘o uncarth
black money. The black money alone
in circulation in the country is about
15,000 crores. It is right time and
suitable time for the Government to
set the machinery in motion to arrest
all the black marketeers and take
measures t0 unearh black money.
Only then you can curtail the infla-
tion, not by taking awsy the smell
amount of 450 crores which would
actually amount to taking away the
bread of the employees, labourers
and working class who are already
lack in so many eesential facilities.
They are not self-sufficien®, they are
fighting for their life; they are fight.
ing for their bread. Under the com-
pulsory deposit scheme, by reducing
thejr dearness allowance, the Gove
ernment would get about 450 crores.
That is not ruffizent and big amount
for the Government, 1 would, there-
fore, request the Government to re-
consider this. Instead you should
take immediate measures to unearth
black money I would go to the ex-
tent of suggesting that even 100«
rupee currency notes can be declared
invalid and you can dig out most of
the black money and mest out vour
gims and objectives of containing
the inflation.

There is no doubt that the labourers
and the workers are ‘he backbone of
the country The bon. Prime Minis-
ter in her publiz speech last month
accepted that the workers are a part
of the nation. We also accept it
But thelr backbone should not be

tire labour movement in the country,
especially, in this era of discipline,

The hon, Members on the cther
side are very angry and sometimes
abusive that <he so-called rights ot
the labour class have been lost. Sir,
the labour class mnever lost their
rights. They hava been only atked
to give up the abuse of their rights
Is the right of the labour only %0 go
on strike? Is it only to demand
more and more, forgetting the entire
fact of their national consclousness
and duty to he country and soclety?
“That is why 1 said a new orientation
and a2 new line of thinking which 18
more responsible than ever has to be
given to the labour movement in the
country to-day.

1 get occasions %0 meet the workers
in our trade union mestings I do
discuss the mattecs with them and 1
feel they feel happler at the present
situation than they were ever befcre,
as the prices have gone down nnd
stabllised and life has become com-
fortable. For example, bofore emer-
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at Re, 360 as agelasy Rs. 5.80 he was
previowsly paying, Naturally, the
worker is happv that he could save
Rs. 3 on one kg. of rice alone, And
naturally, in proportion, the prices of
other emsential commodities also have
come down, We discuss these mat-
ters with our workers and we ex-
plain the whole economic situstion in
<he . We ask them whether
they would like to dzmang more and
add inflationary situation in
the or thay would like the
prices go dowa and stabilise. They
Iways agree that they are happy
with the presant gituation more than
ever. is the impact which has
been created by the smergency. The
warkers understand their responsibi-

sacrifice
for the national growth and improve-

ment of the economic conditions in
the country. In this respect, I be-
lieve the Labour Ministry has given
a new direction and dynamism in the
country, We have to curb the abuse
of the right which somebody said ls
inherent %0 t'.e working class.

Some hon, Members were very
vocal about the LIC deal which has
been brought here. It was some
kind of a bonus agreement. The hon.
Deputy Finance Minister very ably
explained the agreement ang every
member was conviaced that it was
inevitable nnd necessary to bring
such a legisla*ion

The whole problem of the working
class to-day is to cope up with the
national consciousness and the natio-
nal spirit with all their energy and
spirit for nation-building. In this
direction ‘he workers think that the
whole abuse of right will go away

Secondly, I am very happy to
learn—the hon Minister himself has
stated in the House—that the pro-
blem of agricultural workers you
must call them rural werkers—is
being tackleq in right earnest Sir,
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the rural workers are spread all over
the coumtry and these people are the
worst sulf=rers. Their condition is
worse than bonded labour. Now,
Kerala has passed an  Agricultural
Weorkers’ Bill which has been ac.
cilaimed ewven by the international
organisation like ILO. 1 am glad to
learn that the Labour Ministry has
circulated the copy of the Kerala
Bill to the States calling fer their
comments and I bope when the com-
ments are received, the Ministry will
make a modal Bil] for all the States,

Regarding bonded labour, I 2m
glad that the Labour Mipistry 13
quite vigilant. You will remember
only g few days ago this matter was
raised on the floor of this House and
that was Lased on a repor: of an
official of the Labour Minwtry itself.
I am very glad tha: the Ministry is
very conscious of this problem and 1
would request the Minister to sec
that all efforts are made not ouly by
the central government but also by
the States ty see that it does not exist
anywhere. In this connection, I
would even suggest that you must
have a cell in your Ministry whith
should have its counterpart i1n the
States also to look into the problem
because merely by passing the law
you canmot wipe out bonded labour
from the entire country overnight.
Deep in the forests it may exist On
that day we raised one such instance
in Tamil Nadu, From the Chief
Secretary to the Collector and other
officials of the State Government
have shown callous indifference in
this matter. The Minister also could
not explain whe her any prosecution
was launched against *he so-called
masters In this connection, strin~
gent action should be taken against
the concerned officials for their in-
difference So far as provident fund
organisation is concermed I weuld
like %0 say a word of praisa I have
associated wi‘h their Federation and
I am sssociated with the Union of
Provident Fund Employees. I am



scheme in -tnis Tegard -payment of
Re. 1/- for sach cesr in West Bengal
to ¢lear arraars I would request the
Minister to give encouragement to

employ“es and to the admimstra-
the? they may go ahead with

R§e

they are functioning well

I would request the Minister to
see that he muat mamtain o good
spirited feeling in Zhez minds of the

up to the level of the Commissioner
through their promotiona.

In regard to complaints, I may
mertion thet the fault does not neces~

States The matter may not
within the purview of the

but it may concern the States The
State Musisters may have to take
more interest as It 15 a State matter
Even in West Bengal, the answer had
come in Parliament, that 177 facto-
ries havé been closed or partally
closed Even though the workng
class iz ro-operating with the Gov-
ernment, with the call of the Prime
Minister to .mplement the 20-pant
programme and also the call of the
Prime Minister for their effory at
nafiona] Adlscipline and nation-build.
ing, unfortunaiely, some of the peo-
ple, employsrs, monopolist groups
industrialists are misbehaving in the
gense that thev are resorting to profit
motive They are not interesied In
the economic grow'h or nation-build-
ing; they are interested in their jro-
fits T would request the hon Mim«
ter to take note of this matler, sce
the co-operstinn coming from the
working <lass, how they are trying to
implement the 20-point programme
how they sre evolving the ethos of
the Prime Minister’s clarion call of
nation buf'ding. The misbehaviour
being shown by the industriali=e
should be curbed. He should advise
the Siate Ministers to pee  that the
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should not be by
action, With these words I
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country which con be
responsible for nation building.

o TWo Qo & GAN (RETTIHAN )
. Wi g, ¢ fawsaT, 1973 ®Y
wreeT fenr a4 47 f§ gET KAT WY
R iee wrerw gare, sy, &fw A
19 §) A3 ,4% W1Rq Gt g% Y ATE
at | ® 1920 % K vTAq wIgI AT
w1 Fryter fipat o, a0 7 § g ®
TR FFTH ST W G IW
G €9 () # Vv 4 57 wrfew
fafers & a1 ot g7 Trr 7R fud
wATHTET Y | T geard G qTes
¥ T & avvaE wd), dfew wlt ot
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gutd 1w A A g # fafaww aw
110857 §, Mo To fRuT HTER 301
warferm 1 S o g § s@ AT
WGT WY, WgT 0% ¥OX TH§T SNILA 1A
ot ot § wwrOg fenr i w1y "W
RFT RIS gOT 6 U8 @ASTHY 450 %597
wasay fowd 8, 150 w997 ¥lo Qo
e & w7 100 570 Aew fomar g
XS0 R OF @I ) e 700
WAE 1 2097 R qg T FT 70
et wafed & T gror wr, Afew
W RGfedt ¥ 110 wRL FHw grav
¥ - v oy A Ty ¥ g e § @
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T gt & AW & &1 R §W 4
= et Fradt &, wa &7 I
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1T swk fay fafaas dx feww
Ll
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famg 1 w® o1 Efges A ae-
FTST WA E-GF $A gWT | gIL HE
fafarer srge 7 faee goagg) & fadt
uF ware faur g1, 5% & Tw 77 fafams
&% 300%%t Ag frarar  wuefae
T utfewr A A wngane fad o oot
a7g § maT¥ WraT AT g 300 ¥ 400
TEETAGEAT | 59 577 gwI Lo FTo
Huow Tggwady fefame 7, s
s 7wy iy Wy At wg fE owTe
301 W a3 wv % arfe Oy
TRAT Y am ) srm W
ags  watie [§ Smow s
TEM wEIETE ¥ erafear  fow
FTAST wg gur 0 gerd yaE
% g1 o, 9 fiw Ay neAdE W
T At ¥y BT rEA T & QUNT
gy gyl o) fefiws g5 ot
arwmTwr g d ¥ wger fesw
G5 &1 T fwar ard wie o fafaas o
fggrata &Y gnt xoelw & fear v
T 8, T T T A AITH o
fad | warr guTL ¥ AT QF AGT REA-
qi ey, 7g T ¥ fed wRA
v wdT Y, 1w fad g@ #rave
farwrg saTs faa FTAT STEA |

YT owE €7 At A% AwTeTEReT
gt d, gEIE TN Y w4 WTad
araar fear a1+ & wigeT g fe ww
vl ¥ Wn Fuwansw e
T 1

reay faet & % e T Sl
g, g Aa M A= A =R sy
s i deNmem A N
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wex At wed 1 o e sifast WY
weTy wieX & ford Rfez @ wR R,
dzw b6 ¥ Jwodx wem waw g,
R gLt o wreary wizd & fod o€
Tur P dqreafi 8 RuYLH T re-
| AT dow aret §, vy 28 e
T2 #7 T % wCE FTWIT WY
TR sar vy wrlygd

Wiy dwe faw, dhwire ¥ magdt
T rfefate g, va ford o fiew w1
wrd ¢, et Wi wigest ) e
waq fad-Ta wwm § W oY fawr
AT ¥ Ford e Y arwr€ R
WIT ¥ €% grew ¥ N wrw feay
g g frgrfew §wregdnrar @gar

ERT G O TR Ao 4T )
WX WYY W7 AWARTEI WA JUT, I@ WG
&3 ewsify §7 rewwen wTga @ T ar e
AFAA RN A g N Hro WiTo Wo
*) wifww § og o Y IanT ) IR
wrazt fwar ar fo ag wx A
ER IW ST AAH R | A /I
w1 WY frear ) wTY ATy qaT
fedr ¥t ag o @ Y & s oy el
qurgut § W agr & fod AR § Ay
+f areft w# gof , 37 F Wi W A4
grar § 1 Tl 9wd agw @ ot weff
g ¥ fad wd ¥ wreaqe fomr ot
us /T goarf w7 §=T 97, oy
g aagt ¥ gy
¥ | R aToX gwT ag NT e fiw gy T
Wy fedY eradve 3w wwaw ¥ Wit
FATt # WAT 9T WORTT ¥ qaTam R,
wu Y urdx gt & e ag wwdt w) arefy
w1 ? | FO wun 2t wrer v qax
Ix sat w1 gsAaTe W w3 T § A
37 %Y wif wrely wowr wrw 1 feeoly
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wilte it wer Rt gem
it faerr &k & fok o opw ¥t
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frd wrr we ficd §, arvte & ww-
e Yaed & fad o fin gar? gy
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forar w3% fww & ford S WY 100 %0
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7 ¥ 3w e w1 Qyww wff gor
g famw awg ¥ IR EEE W
s i Bre w4 & v e
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farss &t 7@ v w7 oA T A
¥ fwd, a1 aw & fodnrdt i fad feg
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§ weTr @Y | R we &k ww
¥ wt @fr afd W wefai o

¢ fore wak g Wik wm
;:"f fo M guet o< wg wm
i

SHRI B. V. NAIK (Kanara): I rise
to support these Demands. Wa have
g0t some labour statistics which
show that the largest lasbour force in
this couniry is m the sphere of egri-
culture—agricultural labour. That is
one sector of the labour movement i
this country which, unfortunately,
does not seem to get adequate atten-
tion either from the trade union

movement or even from the Govern-
ment.

I went through thus entire budget
of the Minwtry of Labour presented
by the hon. Minister, Shri1 Raghu.
natha Reddy, for Rs. 4482 crores.
The total amourt earmarked for the
purpose of agricultura] labour under
minor heads etc. etc, as I have been
able to go througn %he detailed
demands, is Rs 4 lakhs for the
Second Rural Labour Enquiry—this
is a repetihom of th» first enquiry—
and Rs. 50,000 for an agricultural
labour cell, Out of a tota! of Rs 44.82
crores, it comes to Rs, 4350 lakhs,
that is, out of a rupee, a hundredth
part of a naya paisa is given for the
purpose of agricultural labour, to
study it and for a cell, only for that
purpose The rest Rs 44.78 crores
is entirely for the other urban sector.
I hope the hon. Minister would kind-
ly enlhghten me om this sort of dis-
parity and why it is so; because, as
you very well know as a famous
trade unionist, the rurdl agricultursl
labour trade union movement in this
country is not yet born., We do no!
know when it will be born. The
conventionals, even “he activists, 1n
the trade union tovemen: would not
touch rural agricu'tural labour even
with a barga-pole.
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{Shei. B, V. Naik]
I have’ got figures here to show the

Pradesh 577 per cent. 1 was
trying to make out a point that m
regarg to the labour forte employed in
our country, Arunachal Pradesh, the
old NEFA, considered to be the , r;cst
backward area lying to the north-eastern
portion has 57 5 per cent of its popula

tion as labour force, whilst the nuch-
published justifiably much-published
State of Haryana hag the lowest per-
centage of labouryforce in this country.
It is, accarding to the statistics g.ven
here, 26.4 per cent Are we to even it
with one of the most advanced GStlctes
where there,15 an industrial take-off
and advancement hgg the lowest per-
centage of work force and the country’s
aversge goes to 329 per cent? It may
be a sort of cooked up figure or wrong
reporting or the mistake of the Census

Commissioner

We come next to agricultural labour,
The people engaged 1n working on agn-
culture, that is, the cultivators and the
agricultura] labpyrers—for the benefit
of our friends from the CPI (M)
party—that is, out of 125 crores of
people as

SHRI DINEN BHATTACHARYYA
(Serampore): 12.5 crores of people in
Haryana?

SHRI B. V. NAIK- You are not
listening to me. You have become
senile. %

SHRI DINEN BHATTACHARYYA'
I am giving a very patient hearing fo
you.

SHRI B. V. NAIK: On page 8 of the
Labour Statistics Book, the number of
cultivating pecple and those engaged
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in agrichitueal Jbowr has been given.
S S 5 et e
y for motre fhan 22 pér
cent of the totel warking populatum
in this oountry. And for 12.5 rrores
of peaple engaged in agricultura) lab-
our aud agricultural vocations we ute
providing 1/106th part of Budget
Demands 67.88 of the Ministry of
Labour. Thig works out to & greater
amount of disparity.

Coming {0 our International
Women’s Decade, of ali the professiong
in thig gountry, labour profesmon, cul
tivating, agricultural, live-stock, fores-
try, mining, quarry, household, cons-
truction, trade ete {he highest number
of femals employed in agricultural
labour. They are even greater than
the number of the cultivators’ wives
working and the figure is 15 crores
or 16 crores The females in s
country are working in the flelds as
agricultural labourcrs as a beast of
burden and still the Labour Mimstry
has thrown its blind eye towards them.
It 18 because the Labour Ministry, .n
spite of the great erudition of our
Hon'ble Minister whom I hold a great
regard, is going on conventional lines
with Western concepts of Marxism
From the Peking Review I will quote.
Western concept m our country is ap-
plied when dealing with Indian labour
and Indian agriculture. (Interrup-

tions).

So much, why 1s it hke that irres-
pective of the brave attempt that has
been made in the field of releasing all
the bonded-labour, compliments to you,
and then munimum wages for agricul-
tural workers? We have no illusions
about it But, time and again we have
been told when it comes to the imple-
mentation of agricultural labour leg:-
slation and minimum wages to be
given to the workers, that this is after
all a State subject. I have gone thro
ugh the Seventh Schedule and I find
that adequate powers under the Con-
current Subjects exist in Entry Nos 22,
23 and 2—Welfare of Labour includ-
ing conditions ¢f work ett.—and there-
fore shifting of onug and the responsi-
bility to the Siate Governmants In
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Every year the number of people
who enter the live registery of employ-
ment exchanges, which do not give a
very clear-cut picture of our unemploy.
ment problem, i1z very large. It runs
1o a crore of people in 1975. The num-
ber of people who get jobs 18 always
less than the additiona] force which
joing the unemployed. From 1st Janu-
ary 73 to 31st December 75, 4 lakhs
people and odd were fixed in jobs, It
will mean that somebody joining the
employment register 1n 1976 will have
to wait for 25 years to get a job after
completing this backlog of one crore
He will get his job in the 21st century
ang certainly not earlier at the rate
at which you are progressing The
number of people who were on the
live registers on 3ist December 75
was 84 lakhs The number of penple
to whom you gave jobs in 1975 w~as
4 lakhg The number of additional
people who came in, after plug and
minus, was 93 lakhs When are vou
going to solve our urban unemplov-
ment problem? Secondly, 58 per cent
of the people who appear on the regis-
ters are educated. According to the
ministry’'s own report. out of the 93
lakhs, a8 many as 43 lakhg are matri-
culates, undergraduates and graduates

studies for his whole life-
time in the hope of getting a job «nd
then he comes to know that he has to
walt for the dawn of the 2ist centurv
It Is & mattey of scheme I speak rut
of conviction. I was unemployed for
one full year after being a first class
in the university and I know the
of unemployment T would vrge
Minister t5 tackle it on a war

45
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What 1 am going to suggest would
look too radical, but I hope the minis-
ter takes it seriously. Now everybody
wants & babu’s job in this bank or
that bank. For three years, suspend
all recruitment. It will look negative
but let me complete, In order to in-
culcate in our young pecple g » of
under any circumstances, give them a
job Like digging open a pit and then
filling 1t up—a sort of Keynesian
method of creating work and employ-
ment—and give Rs, 90 to a matriculate,
Rs. 120 for an undergraduate and
Rs 130 for a graduate. Keep them
employed like thig for a period of two
or three years and after this work ¢x-
perience, pick up the brightest ones,
the oneg working hardest and then
offer them the other jobs Nothing will
happen if there is a gap in regard to
employment in respect of the various
gervices in the governmental and non-
governmenta] agencies This work ex-
perience is a must if you want to solve
the explosive problem of unemploy-
ment. Whether it is Kerala, West
Bengal or any other place, we have
seen that at the root of
the words form of Nuxalite acti-
vities was the disillusionment of l‘h;
educated and gifted men who foun
that the system operating in the coun-
try was full of deficiencies So. I hope
you do take serious cognizance of the
unemployment problem and try to uu;
that the stuation does not go out ©

hand

About brain drain, I think we can
afford a separate approach but let me
not confuse it

MR CHAIRMAN- Please conclude

now

SHRI B V NAIK We have an
Industrial Policy Resolution since 1956
but we do not have a personnel policy
and we do not have & price policy.
Fither a man will be a worker or &
producer or a consumer So, we must
have these two things

In the end, T would ke to quote
Karl Marx for the benefit of the Labour
Minister Unfortunately, thig is a



315 DG 1976-M—

[8hri B. V. Naik]

Peking Review from which I am quot-
ing gnd Shri Dinen Bhattacharyya will
be happy to know that:

“Where there is oppression, there
is resistence and where there ig ex-
ploitation, there {5 struggle. With
the growing poverty of the working
class and its daily awakening, the
imperialists and social imperialists
sitting on a volcano about to erupt

at any time are doomed to destruec-
tion.”

But I would request the hon. Labour
Mumster to frame the national labour
policy taking into consideration the
situation prevailing here.

SHRI D K. PANDA (Bhanjanagar):
Mr. Chairman, Sir, while handsome
concessions have been given to big
landlords ang big industriahsts, abso-
lutely no arrangement or allocation of
funds has been made to agricultuinl
labour I am one with my friend, Mr
Naik about it But I want to rem:nd
him that within the framework of n
capitalist development, the hon. Labour
Minister has really brought so many
progressive legislations and the apex
body really deservas congratulations
for it In the form of investment alone
25 per cent excise rebate hos teen
given to export orienteg industrieg tut
last vear only Rs 7 lakhs have been
spent on agricultural labour 90 per
cent of our population 1s connected
with agriculture So, for their educa-
tion and for recognising their Unions,
something more should be spent by the
Government. The Labour Ministry
should be given more powers to spend
more monev on agricultural labour

Ag far as State Electricity Boards are
concerned, that is one item of the 20-
Point Programme 1 again c)ngratu-
late our hon. Labour Minister that it
ls hecause of him that on 14/8/75 an
agreement between the management
and the electricity workers was signed,
But that agreement of 14/8/75 could
not be implemented and the manage-
ment is taking asction sgainst those
who want this agreement to be imple-
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ing clasg in the Electricity Department.
As far as the LIC is concerned, Mr.
Sathe had pointed out certain things.
I want to quote something:

“That All India Annual Business
figure which was stagnant at 800
crores for three years, jumped upto
2,000 crores in a short period of four
yvears. Average per capita produc-
tion rose from ¢ to 20 lakhs. This
grand harvest was reaped out of the
efforts of a static fleld force which
remained about 8,000 throughout.”

Now we demand that the agreement of
1971 regarding the work norms has to
be continued Negotiationg should be
resumed; and then you can introduce
some other thung. But without them,
the new code of norms shnuld not be
there, (Interruptions). This is with
regard Lo the Development Officers of
the LIC

Now ag far a< the inter-State move-
ment of contract labour 1s concerned,
it 1s not being controlled. Even though
there iz an Act, 1t 15 mostly sterlle, 1
demangd that more attention should be
given to thie From Onssa, lakhs af
people are going outside From my
district itself, 20 lakhs of persons are
going out.

Regarding the Industrial Policy Re-
solution of 1458, 1 would like to say
something. I would like to draw the
Minister', atiention to the need for

bringing about certain important
changes. Though labour is assigned
a vital role in that Resolution, the

loopholes in regard ta giving conces-
sions, should be plugged; and more and
more concessionz should be given lo
the labourers. Productivity and pro-
duction have increased. So many
vacancies have now arisen; specially
in the tea plantations, one thousand
vacancies have arisen. In the Rail-
ways also, thousands of vacancies have
arisen. But thoge vacancies gre not
being filled up. As a result, the work-
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load on the existing workers ig increas-
mg. This hag to be looked anto, and
iomething has to be done.

THE MINISTER OF LABOUR (SHRI
RAGHUNATHA REDDY) 8ir, I am
extremely grateful to al] the Members
of the House who have participated in
this debate with great interest and for
their valuable suggestions—and no less
I can assure them, for their criticism
I am also grateful fo them for the
words of encouragement and prase
that some of them have chosen to
bestow on the Labour Mimstry, parti-
cularly, on the legislative programmes
during the year as wel] ag for the im-
provement in the stale of industnal
relations i1n the country It may not
be possble for me to reply specifically
to each of the observations that the
hon Members have made during the
debate for wani of time So, 1 may
respectfully submut that if on the
number of points that have been made
by the speakers I have to reply elabo-
rately ie to reply to every pnint, I
am afraid T may take two days whiwrh
Mr Chairman, SBir you wall not per-
mit me to do My colleague Shr1 Bal-
govind Verman had in hig interven-
tion covered extensively the ground
relating to Imbour welfare, social
security, employment and traimng
including apprenticeship tramning
Though certain points have been
raised further, my collegaue had
already replied to most of the point.
that had been raised I can assure the
hon Memberg that respectful note has
been taken of all the points mentioned
by them and it should be our endeav
our t0 examine these with the utmost
care and to fee how far these sugges-
tions can be taken up for implemen
tation

Sir, there can be no dicagreement if
1 say that the most sigmficant event in
the vear 1475-76 had been the promul-
gation by the Premdent of the infernal
emergency in June 1975 The grare
threat posed by the reactionary and
fascist forces fo the stability and order-
ly progress of the nation has been halt
ed by the timely action of the Prime
Minister, Their sttempt to wreck the
democratie institutions has been folled
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These forces are no doubt in retreat
but they are not routed Eternal vigi-
lance and discipline alone would pre-
vent them from regrouping and reap-
pearing The emergency hag marked
the beginning of the new era of disci-
pune and an era of self-regulation
This 15 the only way to eflectively

counter the designs of desperate ad-
vocates of disruption

The 20-Point Economuie Programme,
1o which reference had been made by
many hon Members, was announced
by the Prime Ministe; on the 1st July
1975 ang 1t constituteg a charter of
economuc transformation i1n terms of
social dynamcs This programme s
an historic water shed in the socio-
economic lustory of India It 15 a
matter of pride to all of us particular-
ly to us of the Labour Minstry that
four out of the 20-points come within
our purview, and offe; an !mmense
challenge and an opportumity to all of
us to contnbute positively to the fulfil-
ment of the 20 Point Programme At
the same time 1t pldaces on all of us a
heavy responsibibty and 1 am sure
the Housc would agree that we have
not been found wanling in meeting
this challenge

The abolition of bonded labour to
which the hon Members have made
verv notable references 1s one of the
important items of the 20-Point Pro-
gramme The necessarv legizJation,
preceded by an Ordinance promulgated
by the Presilent has been pas<ed by
Parliament We have laid down the
guidelineg for the rehah litation of the
freed bonded lnbour The State Gov-
ernment are prepar ng <chemes to
endow the freed bonded labour with
some independent means of Livelihood
Surveys are being organiced to 1den-
tif, the different forms of debt-bond-
age that «till exist in the guise of
ostenaible legal systems A Central
Commutiee has also heen set up to co-
ordinate and osersee the wok relating
to this socin economic progrimme

It 1s 1 matter of particular satisfac-
tion to us that the hon Spesker had
an occagion to visit one of the camps



mention that it wag a very good camp.
“Therefore you would kindly appreciate

them the necessary training, so that
they can stand on their own feet,
develop into an organisation and help
-other fellow-bonded labour to liberate
themselves with their help 1t s,
therefore, a new socia]l force to help
‘theiy development by way of training
the bonded labour themselves

Some hon Memberg said that certain
action had not heen taken by some of
the State Governments with respect to
bonded labour Thig matter had been
«discussed 1n the Labour Mimsters'
Conference, and also references had
been made in the Chief Ministers'
Conference and a Central Committee,
an experts committee of officers, head-
ed by the Labour Secretary, 1s going
into the problem, and the Labour
‘Ministers have been requested specially
‘1o look into this problem and help the
liberation process of the bonded labour

Notwithstanding the fact that some
State Governments did not realise that
bonded labour existed in their own
States, now they are alro coming for-
ward in identifylng the bonded labour
and In taking the necessary steps in
thiy direction, for instance, Tamil
Nadu

Another point of the 20-Point Pro-
gramme 13 regarding the minimum
wage for agricultural workers This
aspect has also been discussed in ex-
tenso Sometimes very angry referen-
wes to have been made to the problem
wof agricultural labour and their con-
«ditions of living As a result of spetial
wttention being given to thiy work, I
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2 Slad jo sy that sevacal Btate Gov-
.mm revised upwird the
minimum rates of wages of agricultursl
workers. They have also taken staps
to gear up B’ administrativa michi-
nery 80 that the implemantation of the
reviseq rates of wages Is effective and
timely. We also have separately un-
der consideration

While I am on this subject of mim-
mum wages, I would also like to in-
form the House that we are likely to
1ssue a notification very soon fixing
and revising the rates of mimmum
wages in the Central sphere for work-

ers in agriculture and some of the
mining industries like manganese,
mica, bauxite, chromite, china clay,

white clay. copper, gypsum and bary
tes This aspect has been referred to
by some of the hon. Members 1
thought 1 could come to the House
today with the notification, but unfor
tunately due to some technical reason.
I could not do so

I would also like to inform the
House that as a result of our persist
ent efforts over the last few years, we
have been able to achieve a certan
measure of uniformity in the rates of
minjmum wages paid to the beed:
workers and these rates which were
appallingly low about a few years back
have been raised progressively during
this period This is a matter of com
mon knowledge, and I need not stress
this point,

The third item of the 20-point prn
gramme relating to us iz the scheme f
workers' participation in Industry ut
the shop fsor level and at the plant
level, Ag hon. Members are f I'v
aware, the scheme ig 3 flexible one 0
that It can be adapted to local condi-
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tions  Participation in decision-mak-
ing at the appropriate level makes the
worker feel that he 15 not merely a
mute 1nstrument of production, but a
conseous controller of the economic
apparatus Partiapation, thepefore
makes lum develop a stake 1n the pro-
. duetion process 1t helps him transcend
his alienation I miy be permit ed to
state that alienation in the context of
the produclion proccss 15 a socio-his
torical concept The enncept 1« dyna
mic ang it 18 a process but unfortu-
nately the high piests who beleve
only in the doctrine of huinan relations
but not n any liberation of workers
from alienation consider it as an an
thropological conception bearing the
mark of resignation and despair Theve
is a distinction between the socio his-
torical concept angd the anthropological
concept because the latter believe 1n
the doctrine of human relation, onlv
for the purpose of exploitation and
better prnduction and productivity and
not in the lberation of the worker
from the feehng of alienation itself
The tremendous improvement in the
otherwise deteriorating industna] rela-
tions in the Durgapur steel plant for
rexsmple ang the consequent pheno-
menal increase in preduction 1s n no
small measure due to the adoption of
the system of participative endeavour

The Prime Mimster was pleised fo

<ay

Especially 1n a public enlenyr se
there should he no castes no harr!
erg between workerg and executnes
engineers technicians ard supeni-
sory staff Al should work for the
common goal of increasing produc-
tion, of improving the quality of the
goods produced and of =erv'ng the
mm "

This is the essence of the concept of
participation

The progresg achieveq has been en
couraging. Most of the Central public
undertakings have initiated steps 10
implement the .ehmhn, recent
Progregs made in this in the private
40 311
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sector establishments 15 also a

able Some of the State ..:o\enf:r:e:t:
have extended the scheme even to
unilg employing lesg than 509 work-
men Therefore iig flexibility s writ
large on the face of the scheme 1
have no hesitation in Ssaymng that the
«cheme of workers participation holds
the key to continued improvement 1n
industrial  relations and to sustamned

Ireases 1n both production andg pro-
ductivity

The last of the items included in the
20 puint programme relating to the
Labour Ministry deals with the Ap-
prentices At Ag a result of vigor-
ous steps tiken by u. and the State
Governments the performance in the
utii ition of seats under the Appren-
tices Act has reached almo.t 100 per
cent mn the country as a whole and 1n
some Stateg it has even exceeded this
Specia] atention has also teen piven
to the recruitment of apprentices from
among the sched'uled castes scheduled
tribes the minoriliec and the physt
callh handicapped persons We have
also withuin thig year revised the rates
of stipend paid to the apprentices
One of the points frequenil' urged 18
that the apprentices under the Act
must be pro wdeq with emplovment in
the establishments 1n which they
undergo apprenticeship training
This matter 1 under cur cons<'dera-
tion Mean+ml the Houes will be
glad to knos tha* mv ecugges’vn
made to the Chief Mmisters at the
recently held Conference ¢f Chief
Ministers to take up thic matter with
the emp'orers at th~ meehing of the
State Apex Bodies has alsp found a
readv response 1 hope within the
shor*est possible time the Chef
Ministers and the leaders of the State
Apex Bodies wiall meet and see that
this matter 1 discusseq and offer sug-
gestions with regard to the 1imple-
men‘ation of th.s matter foo

We in the Labour Mimstry are fully
aware of th> responsibililies #n4q op-
portunuties that these programmes
jmpose on us and 1t 1s a motter of
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satisfaction {0 me that we have done
all that is pessible within the givea
human and financial resources to im-
plement the programmes promptly
and efficiently.

Apart from the action ¢sl-en by us
on the four points included in the
20-point economic programme which
1 have just now mentiored, I would
also like to interm the House of the
other results arising out of the dec-
laration of the Emergency. The in-
dustrial relations climate has im-
proved beyond all reccgnition and
there is a great sense of discipline
and production has improved.

Ome of the indices, or, perhaps, the
only index which is usually consider-
ed for assessing the state of indus-
trial relations hag been the loss of
mandays as a result of industrial
action in any given period. I am
glad to infoarm the House that a2
against the total of over 40 million
mandays 'ost in 1874, the number of
mandays losy during 1973 lLas come
down by 50 per cent to about 20
million. It is also significant that
during the seven month perind afer
the Emergency, fe. from July, 1875
to January, 1870, the total nunber of
mandays lost has come down to 5.4
million as agarqst 10.9 million for the
same period in the previous year,
ie. from July, 1974 1o Jenuary, 1975,
Also, if we rake the 7 mon*hs imme-
diately prior to the promulgation of
Emergency, the numbes of mandays
lost was 18.1 millions as against 54
millions during the first 7 months of
Emergency. This is, indeed, a very
encouraging state of affairs, If we
consider the loss of mandays as tei-
ween the private sector and the pub-
lic sector, the performance in the
public sector has been extremely
gratifying. In the first seven months
of Emergency, out of 54 milllon
mandays logt, 4s much as 53 million
mandays lost wers accounted for by
the private sector, the public sector
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accounting 1oy only 016 million
mandays. Compared to the figure for
the seven months Immediately prior
to the Emergency or for the seven.
corresponding months of the earlier
year, ie. December, 1874 to June,
1975, the improvement in industrial
relations in the public scctor is even
more revealing. As against 0.15 miil-
lion mandays lost in the public sec-
tor, during the Brst seven months of
the Emergency, the figures of luss of
mandays in the public sector for the
preceding seven monthe, ie, Decem-
ber, 1874 to June, 1975 was 3.2 mil-
lions and for July, 1974 to, January,
1975, 1.6 million mandays. v

Again the Prime Minister in this
context was pleased to observe yes-
terday:

“Industrial labour has responded
magnificently to the nation's 1nvi-
tation, I.abour ccnflicts have abat-
ed. The number of mandays lost
show a big decrease ang I have re-
ceived some impressive figuies of
the progress of the scheme of
workers’ participation in manage-
ment, But I dont think ‘hat this
progress is even, Each one of you
must ask yoursell whether you
have done your best in this ditrec-
tion.”

We have to ask this question to
oursalves, -

Now, I am particularly referring to
this performaace of tte pubhe rector
to emphasise the increasing faith tha’
the workers continue to place on the
role of the public sector in the eco-
nomy of the country. The public
secior was chmceived as an instru-
ment for developing a socialisi suciety
by capturing the commanding heights
of the econumy, and this hope hu-
been vindicated by its performance
regarding which I would like to give
some details. In 1974-75, the public
sector hed an investment of ov:r
Rs, 7,300 craves. This is 18 per cent
more than the investment In the
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preceding year. The working resul‘s
for 1974-75 in respect of 12C cperat-
ing public sector emterprise gnow a
net profit before “ax of Rs. 31248
crores and net profits after tax of
Rs. 183.55 crores as against Rs. 148.68
crores and Rs, fi1.42 crores respec-
tive.y during the preceding year.
The turn ovsr as percentage of capi-
tal employsd was 154 2 per cent in
1074.75 as againgl 128 9 per cent dur-
ing 1973-74. The gross proit as
percentage on capita] was 8 4 per
cent in 1074.75 as against 5 2 rerv
cent in 1973-74, Similarly, net profit
after tax us srreentage on equity was
4.9 per cent during 1974-75 as agains.
19 per cznt 1n 1973-7¢ The saics
turn-over in 1974.75 amount to over
Rs. 10,000 crores registering = 51 per
cent increase over the figuies for
1873-74, The value ol the inve:tory
as on 31st March, 1975 amounted to
3 9 months cos. of production turn-
over as against 4.3 months 1 the
previous Yyear. Foreign exchange
earnings through exports of goods
and trading amounted to Rs. 1081
crores 1n  1974-75 as against 675
crores in 1973-74  Similarly, there
has been substantial improvement in
%the performance cf the public sector
in 1974-75 in the matter of resource
mobilization to the extent of Rs 1130
crores an dalso of capacity utilisa-
tion The employment in the pubiic
serior also has gone up to 14 03 jakhs
in 1974-76 48 against 13.44 lakhg 1n
1978-74, The totnl outgo in 1874.75
on account of salary ang wagrs and
other benefits for the emplovees war
Rs, 1053 crov»s, registering a 40 per
cent increase over the previous vear.

With repurd to employment growth,
¥ is worth noting that like the pre-
ceding years, the public sector conti-
nued to do better than the private
sector. In the cese of public sector,
the growth rate was 3.20 per cen’,
Whereas it was .1 pe~ cent in respect
of private sector, This is the per-
formanes of the public sector.
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It should be a matter cf pariiculas
saslsfaction 10 every one of us that
the performauce of the public sector
has shown steady inprovement cver
the years ond has justified the faith
that the naiion has placed in it I
would on this occasion like to re-
fresh the memcry of the hon. Mem-
bers as to wnat was <aig in thiz con-
text i the I'irst Five Year Plar
document I quote:

“Whether one thinks of the pro-
blems of caotial formation o1 of the
introduction cf n2w techmquas or
the extension of =ocivl tervices or
the overall reclignmont of the pro-
ductive forces and cass relation-
ship within society, one comes In-
evitably ‘o the conclusioyr <hat a
rapid  sxpansion of the econumy
and social rtoesponsibilities  nf the
State alone be capable of salisfving
the legitimate expectations of the
people [ doos mean, however, a
progressive widerung of thc pubilic
sector and the re-orientation of the
private sector the mneeds of the
planneg cconomy.”

Yesterday, the Prime Minister was
pleased to say amd I quote:

“No coun’ry in today's wotld can
progress, or cven effectively retain
its freedom witnout a strong dus-
trial base And surh a base cannot
be built in a newly free country
without State mitiative Oue pub-
he sector 18 an  essential feature
and dynamic instrument of sceia-
lism 'This 1s precise'y why it has
been under so much attack”

To ensure that “he private sector
also plays its assigned role and to
develop & system of bipartite corsul-
tation betwoen the o1iganizations of
employers and workera the National
Apex Body was set up. Based on th»
deliberations of *his body, Lipartite
industrial Committees at the national
level for some of the major ndUs~
tries like textiles, cemen* engmneering,
plantations, chemicals, banking paper
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efc, have also been get up. In addi-
tion, the Stite Goveriments have
also been :egucsted to set up Apex
Bodies at the State level A few
States are still to sct up these Apex
Bodies and w» arc pursuing the mat.
Mer vigorously with those State
Governments,

Despite the decision of the National
Apex Body at one of its earlier meet.
ings that there should not be any
unilateral, lay-off, retrenchment or
closure, it was found that the ine:-
dence of lay-ofl, retrenchment .and
closures had not auvated. lhis, in the
context of considerable under-utiliza-
tion of existing capacity 18 3 cause for
‘concern. It was. therefore, found
necessary that the mate; should be
legislated for and as the Houwe 18
aware, we have amended the Industrial
Disputes Act for the regulation of lay-
off. retrenchment and closures The
Act has been brought into force a
little over a month ago. Rules have
been promulgated and the prescribed
authorities notified bty the Central Gov-
ernment. Some of the State Govern-
ments have also done hikewise It 18
too early to assess the working of
these legislative provisions hut I hope
that the existenre of this legislation
itself will result i1n the improvement of
the gituation as far ag these matters
are concerned,

SHRI S, M. BANERJEE What about
the recommendation of the Apex Body
with regard to taking over?

SHR1 RAGHUNATHA REDDY: 1
am coming to that. Another significant
development during lhe year contribut.
ed both by the Emergency and the
earlier steps taken by the Government
fs the arresting of price increase &nd
the artual fall in prices to which hon.
friend, Bri Ravi made a reference and
the manner In which it has benefited
the workers themselves and the way in
which the workers got full benefit out
of their wages and In fact their real
wages have gone up.

APRIL 14, 1076

Min. of Labour 328

The All India Consumer price Index
Numberg of the working class have
steadily come down after the Emer-
gency. The index which was 328
11960=<100) in June 1875 has come
down to 200 in February, 1976, This is
not an easy achievement. This 1s a
matter for which one should feel
proud. On the subject of Consumer
Price Index Numbers, some of the hon.
Members referred to the report of the
Bhattacharya Committee set up by the
West Bengal Government. ] need only
say on this that as far ug the Labour
Bureau at Simla is concerned, there is
nothing in the report which is critical
of its funclioming, The Consumer
Price Index Numbers are compiled on
the basis of well-established proce-
dures and its compilation is based on
the advice of a competent Techmical
Advisory Committee A Family Budget
enquiry has also been completed and
we propose the introduction of the
new series of consumer price ndex
numters with base 1971=100 It is our
hope that all wage setllcments n
future particularly in the matter of
payment of DA would be on the bams
of the néw series

May I now, Sir, with your permis-
sion, refer to certain other aspects of
our work? We have, as the hon. Mem-
bers would agree, put through a very
impressive lList of legislations within
the last few months I am grateful to
the House for having passed them The
yvear 1975 was celebrated as the Inter.
national Women's Year and it was only
appropriate that during that vear the
Equal Remuneration Ordinance was
promulgated and enacted subsequently
as the Equal Remuneration Act. Apart
from the provision for equality of
wages for men and women workers
doing the same or similar nature of
work, the law also has certain other
features relating to employment op
portunities for women., An apprehen-
sion was voiced about the applicability
of the law to agriculture, The House
may recall that earlier when it was
considering the Equal Remuneration
Bill the same point was raised, and |
had nssuped the House thati the pro-
visions of the BIll would be made »p-
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plcable to agriculture and if there is
any legal difficulty that may arise, cer-
tainly steps would be taken to remedy
it. We are proposing to apply the law
to agriculture also early. We have so
far applied the law to employment in
plantations, employment in the Central
and State Governments, in local bodles
in banks, insurance and other financial
institutions, in hospitals, nursing
homes and dispensaries, and educa-
tional, teaching, training and research
institutions.

When I refer to this matter, I do
not want the two distinguished lady
members tn fecl that T have not an-
swered somq of their specific ques-
fions

SHRI M RAM GOFPAL REDDY
(Nizamabad) You can answer all of
them We will patiently listen ts you

SHRI RAGHUNATHA REDDY I
can dssure them that all necessary
steps would be taken under this en-
actment for the purpose of ensuring
that proper employment potential 1s
created for women and no hardship
would be caused to them That 1s the
purpose for which the Advisory Comn-
mitlees are contemplated under that
legislation and I do hope that neces.
sary steps will be taken by the ton-
cerned governmentis bLecause the Cen-
tre can only deal with matter which
1alls under 1ts junisdiction and this
matter was also discussed with the
Labour Ministers and we have reques-
ted the State Governments to sed uc
their suggestions for the purpose of
extending the provisions of this law
in respect of variou- items mentioned
in the Schedule to the Mimimum Wages
Act. Ag soon as we receive their sug-
gestinng this law would be made ap-
plicable to such occupations also

I have glready referred fo the legis-
lation about the abolition of the
bonded labour system as also the
amending legislation for the regulation
of Iay-off, retrenchment and closures-

A geparate law for regulating the
conditions of service of the employees
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engaged in sales promotion hag also
been enacted. The Employees’ State
Insurance Act and the Maternity Bene.
fit Act have also been amended, Simi.
larly, amendments to the Payment of
Wages Act and the Payment of Bonus
Act have also been passed. Only a
few days ago the House had passed
legislations levying a cess and for the
setting up of Welfare Funds for the
welfare of beed: workers and of the
workers m the iron ore and manga-
nese mmnes The legislation for amend.
ing the Workmen's Compensation Act
both for extending the coverage and
increasing the scales of compensation
has heen passed hy the Rajya Sabha
and 15 now pending before this House.

We have on the anwvi] proposals for
the amendment of cerfuin other laws
hke the Factuties Act 1 had earlies re.
ferred i> proposals fer amending the
Minimum Wages Act, We are zlso {ak-
ing steps to expedite the further stages
of the Mines Amendment B.ll and the
Plantations Lahour Amendment Bill
We are also proposing to prepare a
model legislation—to which a refer.
ence has been made by one of the hon.
Members—based on the Kerala Act for
the welfare of agricultural labour The
comments of certain State Govern-
merts are still awaited and it 1s our
desire to complete thi: exercise also
as earlv as posstble,

In addit.on to these legislabive
eftorts, we hawve also Leen trnuing to
deal with the problems and pro-
grammes of labour through voluntary
arrangements also The National Apex
Bouv, the National Industrial Commit-
tees and the State Apex Bodies to
which 1 had earlier referred as also
the scheme of workers' participation
in jndustry at the shop-floor level and
at plant leval are examplez of thig ap-
proach. In addition we are also laying
increased emphasis on the scheme of
workers olucation, and subject to the
availsbibty of funds we would lke
that scheme to be extended so thatb it
could play an increasingly useful role
in a larger measure,
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While on the subject of education, I
would like to refer to the setting up
of the National Labour Institute as a
registered Society. This Institute
which started functioning less than two
years ago, has made outstanding con-
tribution even during this short period
We are fortunate in having as the
Chairman of the Executive Council of
the Institute, Shri P. N, Haksar, Deputy
Chairman of the Planning Commussion
and his direction, guidance and sup-
port has enabled the Institute to launch
a large number of projects and pro-
grammes during the year. A major
breakthrough has been in the matter
of organising landless rural labour, for
which purpose over the last one year
the Institute has orgamised eight
Rural Labour Camps in out of-the-way
and remote villages of Bihar, Orissa,
Rajasthan, Andhra Pradesh, West
Bengal and Kerala. In all, 376 per-
sons participated in these camps. The
Yast camp held in March 1976 was 1n
the Palamau district of Bihar. Thw
camp, as 1 have mentioned earlier, was
for the freed bonded labour The cljec-
tive of the camps 1s to raise the level
of consciousnesg of the rural labour so
that they can orgamise themselves for
reaping the benefit of the various
schemes and to make them aware of
their rights and opportunities and most
importantly to make thern aware of the
need to organise themselves by identi-
fying the social and cultural barrners
standing 1n the way of their unification.
I am glad to say that some Members
of the State Legislatures as well as of
Parliament had also taken keen

we also had the privilege of our Hon
Speaker visiting the last Camp In
Bihar.

The institute haz also beld three
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develop a democratic leadership siyla
among them. Apart from these, high
priority has also been given to action
research, an activity primarily meant
for converting uncongenial work en-
vironment 0 a more healthy one.
Participative management in varlous
work situations, particularly, in Post
Offices, Hospitals, Banks, Insurance
and industrial undertakings have been
faken up. Further, the Institute has
also undertaken on a selective basis.
Consultancy Projects for public enter-
prises and even Government Depart-
ments/Ministries. In all, in a short
period, I am proud to say, the Institute
has been able to develop along non-
conventional lmes with a high degree
of commitment to the most neglected
sectors of the population

One of the Cut Motions, 1n fact the
first Cut Motion, refers to the need
to improve the working of the Labour
Mmistry. Nobody is more conscious
than I of the need to maintain the efMi-
clency of the Labour Ministry at a
peak level of performance to discharge
the varying and onerous obligations
that are entrusted to us. Shn R. N.
Sharma had, during his speech, refer-
red to a certain fall in the perform
ance of the Central Industrial Rela-
tions Machinery with particular refer-
ence {o the number of Industrial Dis-
putes handled, number of settlements
effected etc, It must be recognised that
the improvement in the industrial rela-
tions has also, to a certain extent,
tesulted in the number of disputes
coming down. While the officers of
the CIRM continue to devote a major
portion of their attention to industrial
disputes and their resolution, the other
aspect of their work, particularly {m
plementation of labour laws, has been
receiving Increasing attention. The
work relating to the implementation of
the Contract Labour (Regulation ani
Abalition) Act, payment of Gratwity
Act, Payment of Wages Act, Minimum
Wages Act, etc. is now being more
gorously tackled. While on this sub
ject, 1 would like to refer to a point
made by Shri Ham Singh Bhal Verms,
reforring to a mecent judgmeunt of the

S
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Andhra Pradesh High Court on the
Payment of Gratuity Act; we are al-
ready considering proposals for amend-
ment of the Payment of Gratuity Act
in the light of experience so far gained
and we shall most certainly give our
serious consideration to the position
which bhas arisen from the Judgment of
the Andhra Pradesh High Court,

8ir, you are a distinguished lawyer
and you will appreciate the position. It
is very difficult for us to agree to the
reasoning of the High Court. There
cannot be any harmonious construc-
tion in violation of the specific provi-
slon of 15 days. The doctrine of bene-
ficial construction must be applied in
such cases and not the doctrine of
harmonious construction. If the doc-
trine of harmonious construction is to
be applied, the doctrine of harmonious
construction must be harmonised with
the doctrine of beneficial construction.
Then only proper consideration of law
can be had und this is what is missed
by the reasoning of the Andhra Pra-
desh High Court, which I am sorry to
say. We have also been emphasising
on the Industrial Tribunals the need
for expeditious dirposal of adjudica-
tion references made to them. In fact,
for the first time, I held a meeting of
the Presiding Officers of the Industnal
Tribunals only last month to review
the progress and to impress upon them
the need for speedy disposal of busi-
ness. While I am satisfied that the
Tribunals have been sparing no pains
to speed up the disposal I am told.
consequent on frequent adjournments
sought for by the parties as well as
consequent stay orders that parties
sometimes obtain from the higher
courts, the progress could not be as
satisfactory as expected.

Sir, you are fully aware how Article
226 can be utllised and can be invoked
for the purpose of getting stay orders
and delaying the resolving of various
matters of disputes between the par-
ties, This is a matter of common
experience. I do not wish to offer any
more comments on this as it is well
kbown, We are also taking steps to
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de-centrulise the offices of the Em-
ployees’ Provident Fund Organisation
by the opening of sub.regional offices,
one of which at Nagpur has already
been set up; proposal for opening some
regional offices at a few other centres
are also being considered. Perhaps in
Maharashtra itself there would be one
office at Poona, and in UP. we are
thinking of places like Gorakhpur,
Meerut etc, We try to increase the
efficiency of the orgamisation of the
Provident Fund Commissioner by in-
creasing the number of offices so that
the turnover of work can be more
easily done than what would be the
case if this is concentrated at one
place.

A point was raised by Mr. Sangh
regarding instructions for simplifying
the forms and also in regard to dupli-
cate forms. I wish to bring to his
notice that instructions have been
issued. In some places 1if this is not
1ssued, I do not exactly know the posi-
tion, I would discuss this with him and
I will see in which manner the remedies
can be found. As z matter of fact,
these instructions have been issued a
long time back. But unfortunately
this could not be extended to all those
who have already sent their forms.
But, for the new comers this is applic-
able and this form has come into exist.
ence. But if there are any other diffi-
culties, I would discuss with Mr.
Sanghi and see in what manner this
can be resolved,

We have also done some exercise on
the simplification of forms and returns
to be submitted under various labour
laws, particularly by the small estab-
lishments who find it difficult to fulfil
all the requirements of the rules and
procedures Regarding the suggestion
made by Mr. Sanghi. we have made
certain alterations with regard to the
certificate to be provided upto a cer-
tain amount. The Provident Fund
Commissioner has got the necessary
authority to deal with it. He will
agree with me that this cannot be
easily dealt with, unless there is suffl-
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cient authority to do so and one is
fully satisflad about it.

Some hon. Members have already
referred to the problems of safety In
mines and the need to strengthen the
organisation of the Directorate-General
of Mines Safety. Proposals for reorga-
nisation of the DGMS are on hand. I
hope it will be possible for us to take
early decisions in consultation with the
Ministry of Finance. We have an
ambitious plan for strengthening and
expanding the Coal Mines Rescue
Stations. Hon. Members would have
noticeq that in the detaileq budget
proposals, provision of Rs. 98 lakhs
has been made for this purpose, We
are alsp proposing to amend some of
the Coal Mines Regulations under the
Mines Act. The Chasnala disaster
would no doubt remain a grim re-
minder,

In this context, Sir, you would kind-
ly permit me to say a few words with
regard to the duties of the Director
General of Mines Safety. The high-
sounding designation like Director
General of Mines Safely seems to
create an impression in the minds of
some hon. Members that Director
General of Mines Safely 18 absolulely
responsible for every accident that
takes place and he must be held res-
ponsible for the enlire safety. Sir, as
far as this matter is concerned the
Director General of Mines Safety and
his organisation is only a regulatory
organisation or policing organisation
and the primary responsibility as far
as the safety 1s concerned rests with
the management. As far as the Direc-
tor General of Mines Snfety is con-
cerned it is only an authority for pur-
poses of regulation or policing.

Sir, I do not wani to trouble the
House by quoting varlous authorities on
the subject. It has been well-laid
by International Labour Organisation
Report 1956 on safely in coal mines
and also by the Royal Commission on
" safety itself and alsp Chief Inspector
of Factorfes in its 1880 report and also
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by the Enquiry Report on Jitpur
accident. While I do not want to
minimige the responsibilly, the eaution
and the precautions that the Director
General of Mines Safety will have to
take in respect of mine safety, it must
be accepted wilhout any further
doubt about it that the primary res-
ponsibility -as far as the safely is con-
cerned is that of the management and
if the Director General of Mines Safely
is entrusted with every responsibilily
for the mines gafety then you will
have to post an officer from the or-
ganisation of the Director General of
Mines Sufety for all the twenty-four
hours 1n the mine itself which is
a physically impossible feat 1{o be
carried out. Therefore, as far as this
aspect is concerned, though the Direc-
for General of Mines Safety is expec-
ted to regulate, police and toke neces-
sary steps and use every precaution
and cautlion fo see that accidenis are
averied he is also an enquiring autho-
rity rather an invesiigating authority.
Therefore, to lay the respnnsibility on
the Director General of Mines Safety
who is an inveatigating authority,
would be g contradiction in terms. As
such, the primary responsibility is
that of the manarement. I donot
wish to labour further on this aspec!.

Sir, you were pleased to make some
points and referred to the need for a
clear policy on housing for industrial
workers. While we have made some
progress in this field as far as the mine
workers are concerned under the
various Labour Welfare Pund Acts and
also while we coniinue to impress upon
the State Governments the need for
speedy provision of housing to  the
plantation workers under the Flanta.
tions Labour Act and while the pub.
lic sector enterprises have a creditabie
record having spent Rs. 357.9 crore:
and adding 3.07 lakh of houses to their
total number of houses in the new
areas still I must admit that a lof
remains to be done in this respect of
the workers in the factories and
other establishments. I do hope we
will be able to march in this direction
and provide necessary housing facili-
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ties for the workers but it is a long pre.
cess.

As 1 submitted earlier, Sir, il would
take a considerable time if 1 refer to
all the poinis raised by the hon. Mem-
berg There was one point referred to by
Shri S8, M. Banerjee. It is a favourite
subject for him. I have got some re-
collection about this case when 1 was
in the Department of Company Af-
fairs., It has become almost a classic
for Shr1 Banerjee. It is the case of
Shri Ramrattan Gupta and Company.
I can assure Shri Banerjee that all pos-
sible steps have been taken for the
purpose of taking action under various
laws, Action under section 8 of the
Provident Fung Ast hag been taken.
Recovery proceedings had been initia-
ted. Prosecution proceedings have also
been jnitiatiad, Complaintg under sec-
tions 408 and 409 IPC have been lodg-
ed by the police authorities., This is
what the Provident Fund Commissioner
can do. He is not gifted with greater
powers or greater capacity than what
he can do under the Act. The law
of the land is there.

SHRI S. M. BANERJEER: What
about taking over the two mills, the
Lakshmijrattan Cotion Mills and Ather-
ton West Mills?

SHR] RAGHUNATHA REDDY: This
question falls within the province of
the Ministry of Commerce,

SHRI S. M. BANERJEE: [ ask all
the Ministers including the Minister
of Commerce.

SHRI RAGHUNATHA REDDY:
Though it would be rather hazardous
on my part to make any statement on
behalf of the Ministry of Commerce,
which ig the proper Ministry to make
a stalement in this regard, I under-
stand that necessary steps are being
taken. [ hope Shri Banerjee will nct
be disappointed for long,

SHRI S, M. BANERJEE: 1 asked a
parfinent «question and I was assured
by the hor. Minister ¢ Commerce that
legislation would be introduced includ.
ing thes mills in the BSchedule.
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Now the Schedule contains only 103
mills. Will this Bill be mtroduced or
not and is it a fact or not?

SHRT P. M. MEHTA: 1 had men-
tioned the Priyalakshmi Mills of
Baroda and the Subbalakshmi Mills of
Khambat and had said that they
shoulq be taken over, I had also de-
manded that the Bhavanagar Vege-
table Products be taken over. He has
not mentioned anything in reply.

SHRI RAGHUNATHA REDDY: My
friend, Shri Banerjae, iz a very expe- :
rienced parliamentarian. I hope he :
would be able to understanq the im- ||
plication of what I have said, I do ‘'
not want to elahorate jt further. R

SHRI SOMNATH CHATTERJEELJ:
(Burdwan): By giving him a cerlifi- ,
cate, he has evaded the question. .

'

SHRI P, M. MEHTA: What aboul
my point? I would request him through
you to answer it.

SHRI RAGHUNATHA REDDY:
Thanks to the good offices of Shri P.
M. Mehta. I have become familiar
with these two names, Subbaiakshmi
and Privalakshmi. These two mills the
Subbalakshmi Mills and the Priya-
lakshm: Mills, are being iaken care of
by the Ministry of Commerce and not
by the Labour Minisiry,

1% hrs.

T'have almost come to the end of my
reply. At this stage I would like to
refer to the historic role of the work-
ing class in the development of our
country. Why does mun toil? One
should ask {his question. Other crea.
tures any totally conditioned by their
instinels and reflexes, They cxist only
in the biological sense. Man transcendg
natural reflexes and this define:
human existence, and by doing so we
create the ‘Kingdom of the Mind'. Hu.
man labour, therefore, is our means of
. surmounting the limit imposed by n
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ture. It is our springboacd to  the
‘Kingdom of Man’. That iz the pur-
pose of all toil. Labour ig not a com-
modily sold in the market. It is an
activity by which the human species
defines its ontological essenze. It is
this realisation of its role that ghould
inform al] the actions and programmeg
of the working class, and for achieving
this higher purpose, the unity of the
working class and realisation of its
responsibilities beyond mere econo-
mism are of the essence. I have no
hesitation in saying that the Indian
working class would achieve this hig-
‘her purpose and would be g bulwark
againgt fismparous and fascist tenden-
cies and would act in support of the
Parliamentary instilutions and demo-
cratic values. We are at a verv cru-
clal and challenging period of India’s

and we have to look to the
working class for achieving all our
cherished goals and maintaining our
abiding values. It is in this context
that I cherish the philosophy of demo-
cratic socialism and can do ng better
than quote Pandit Jawaharlal Nehru
on thig point. I quotes

“I am convinced that the cnly key
to the solution of word problems
and India’s problems les in socia-
lism and when I use his word. I do
so not in a vague humanitarian way
but in the seientific economic sense.
Socialism is, however, something
even more than the economic doc-
trine, It ig a philosophy of life and
as such also it appeals to ma. I see
no way of ending poverty, the vast
unemployment, the degradation and
the subjection of the Indian people
excepting through socialism.”

These words spoken by Panditii 40
years ago ut Lucknow are still

relevant.

It is therefore with a sense of some
gaisfaction and purpose that I cem-
mend to the House its approval of the
demands and would also request that
ali cut motions be withdrawn. Be-
fore 1 sit down, Sir, let me gquote
again the words of Pandit Jawaharlal
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“Bocialism Is thus for me not mere.
ly an economic doctrine wiich I
favour; it is a vital creed which
I hold with all my bead and heart”

In the faithful implementaiom of so.
cial and economic philosophy of Pandit
Jawaharlal Nehru ang in fighting the
forces of fascism ang reaction under
the leadership of our illustrious Prime
Minister, I may say in all humility that
the Labour Ministry, its officers and
staff have done their humble best, In
the end, let me quote the words of
Swami Vivekananda in his letter to
Sister Nivedita, eighty years ago:

“Who will give the world light?
Sacrifice in the past has been the
Law, it will be alas. for ages to
come, The earth's bravest and best
will have to sacrifice themsealveg for
the good of many for the welfare the

all. Buddhas by the hundred are
eternal love and

Sister Nivedita also said:

“The Selfless Man is the Thunder-
bolt.”

SHRI B, V. NAIK: Sir, the Minister
has not mentioned a word abeut fhe
unemployment in the country. Evep
the report says .

MR. CHAIRMAN: You quoled Mar-
xist. He has quoted Swami Viveka-
nanda. Now what more do you wanf?

SHRI B. V. NAIK: No quotations
any more,

SHRI 5. M. BANERJEE: Sir, in

this regard, I only want to quote one
thing, that is, from the cut motion:

“Pailure in respeciing the bilate-
ral bonus agreement, reached by the
management and employees of the
LIC (e6).”

I am quot this from the list of De-
mndttormgirmu Now, since the
Minister of State in-charge of the De-
partment of Revenue and Banking,
Shri Pranab Kumar Mukherjee, has
assured this House that he will have
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some sort of negotlations with the
Members of the Parliament and the
employees, now all the Members are
present here, I would like to know
whether the Labour Minister will con-
wvey our feelings to the Hon'ble Minis-
ter of Finance so that negotiation
could start immediately,

SHRI RAGHUNATHA REDDY: As
you are fully aware, this is a matier
of policy concerning the Finance Mi-
nigtry and you will kindly not expect
me to angwer this.

MR. CHAIRMAN: He only wants
you to convey the feelings.

SHRT RAGHUNATHA REDDY: I
will take the extracigs of the proceed-
ings and forward the same to the
Finance Mimistry.

MR. CHAIRMAN: There are cut
motions moveq by Sarvashri Bhogen-
dra Jha, Muruganantham, Ramavtar
Shastri, Chandrappan and Dinen Bhat-
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HON., MEMBERS: Yes.

MR. CHAIRMAN:
all the cut motions.

1 shall now put

All the cut motions were put and
nagatived.

MR. CHAIRMAN: The question is:

““That the respective sums nof ex-
ceeding the amountg on Revenu Ac-
count and Capital Account shown
in the fourth column of the Order
Paper be granted 1o the President to
complete the sums necessary to de-
fray the charges that will come in
course of payment during the year
ending the 3Isf day of March, 1977,
in respect of the heads of demands
entered in the second column thereof
againsi Demands Nos, 67 and 68 re-
lating to Ministry of Labour.”

The motion was adopted,

——
[The Demands for Grants, 1976-77 in
respect of the Ministry of Labour

techaryya. Shall I put them ulto- which were voted by the Lok Sabha,
gelher? are shown below—Ed.]
- e -

No. of Demand Name of D:mand Amount of Demand Amount of De
for Grant on gCcount mand for Grant
voted by the Hous~ vote! by the
on 23-3-1976 House

-_
Revenue Capital Revenue Capital
Rs. Rs. Rs. Rs,
12,00,000 — 60,00,000 -

67, Ministry of Lobour
L 3

68. Labour & Enphyn@_n_t__'r,as..;s,m

1:‘510‘-‘0 36I67'3l'm 8,23,000




